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Contempt petition NO. 

Review Application NO. 

Applicant(s) 

0 5, 

Re spondent-S 
	

II t) 

Advocate(s) for the App ld.c ant ( s) 

Advocates) for the Respondents 

NOtC of thee Reji s 	
r0ftheTt'm 

4- 

;- 	pp1catJO 	.' 	
1 

s f1kdiF f 
: 

'posJ V 

Dated.....I....................... 

Dy. gsUJ 

-iH 	50  
cA 	)\c J\gKQ& 

01.07.20 Heard Mr, U.K. Nair, learned 

ounsel for the applicant and also 

Is. U. Das, learned Addi. C.G.S.Ce 

for the respondents. 

Issue notice to the respondents 

to show cause as to why this applic-

atjion shall not be admitted. 

Post on 3.8.2005. 

Vice-Chairman 

mb 

3. 8.2005 

• N 1 

Jcr)' 
t?ref 	j 

mb 

Mr. U.K. Nair, learned counsel 

for the applicant is present. Ms. 

U. Das, learned Addi. C.G.S.C. for 

the- respondents seeks further time 

to file written statfleflt. Post on 

2.9.2005. 

,T) 

Muber 
	 Vice_Chairman 



/ 	 oJ. 157 of 2005 

2.9.05 	Mr.M.U.Atned, learned Addl. 

- 

	

	 C.G.S.C* on behalf of Ms.U.Das learned 

Addi..C.G.S.0 seeks for time. 

	

-' 	
Post the matter on 3.10.054k  

- 	 Vice-Chairman 
in 

-. 	
-. 

A/O 

3.10.05. 	Mr.U.K.Na.tr learned counsel for 

the applicant is represented by,  Mr'.S. 

- 	 Nath. Ms.U.Das learned AcTdl.C.G..C. 
- 	 . 	 seeks some more time for filinc wirtten 

statement, 

-the matter on 8 ell ,c 0  . 

• 	
• 	•- 	•(1_ 	 . 	 . 

• 	-. . 	ember 	 Vice-Chairman 

.......... 
Im 

8.11.2005 	Mr. B. Sarma, learned counsel 

for the applicant is presnt. Ms. U 

Das, learned ?kddl. C.G.S.C. for 

	

p)1 O 	 respondents seeks some more time to 

file written statent. Post on 

14.12.2005. 

. 	 •. 	

. 

• 	L4, 	mb 

14.12.2005 	Mr. Se Sarma, learned ceunsel 

f.r the applicant is present* s, u. 
)as, iearred dd1. C.G.S.C* f.r the 

respGndents seeks further time. P•st / 

18..2()06. 	 9\ / 

Vjce-Chajrman, 

k 
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•Preserit : hon l ole sri 

• 	 I 	- 	
' 	

.achidanana*fl,, Vice_hajan'-i 

- 	 . 	 - 	 - 

When the matter came up ter 
hedring counsel for the respendents 

'i.. 	. .. 	 . ... . 	 surn -,ts that'wr'jttefl statement is 
being filed today. Trio 'applicant is 

	

.. 	 ... -...•. 	 given iimerty to Eie Ejier, it 
CP -., 	 •-... 	

.. 	
riy. Post on 

V 
i . 	4'..' 	.. .,'..' 	... 

VicCjnnan 
tab 

O' 	/~ , 	
•3.I2.2II 	At the request of counsel for 

the a'pplicurnt let the' case Joe posted 
iV 	 en 2 • 3 • 2os. 	.' 	 . 

- 

4", • 

p . -. 	• 	.. 	i.;., 	. 	 ., 

...... 	
tL.*i:. 	 Vjce'.cirman 

-•--- 	 . 	 --.--•.-..-- .•----- --.- 	-------.—.-, 	 . 	 •-. 	 . 

2.3.2006 	The issue involved in this case is 
0 	 '( 

 
that the app LLc ant .z aI* working under' 
the respendents as ODS for some years, 
pursuant to employment nifion 

jthexurs-4 inviting application zppttuJ4 
• 	........ ' 	-'---•- .- 	 ' - k* 	from eligible ODI for the post of 

Postal Assistant. appliöd for the post.. 

The required ago for the unra6erve.d canu 
ddates OBC candidates and for other,.:: 
categories had been 8peified therein. 

Having flfilè.d all the conditions he 

I 

	

	 p participated in the recuitment test4 
on being found fittest amo4gat  the sèlec 

	

• * 	 ted candidates he was appolitted in the 
pbst of postal Assistant. But the 
dint on finding that the appointment Wt 

	

I - 	 irregularly made since the post wal 
• 	 L 	- 	 dared for cc and the applicant 1J 

1*Za* anç oBC candidate was appctrLtedj 
•1 	

e 	 telaxing his age issued show 
afld finally terminated the sor**os otf 1  

- 	 'the applicant. Hence this 0.).. 

	

-- 	 -- 	 - 	---' 
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>Ki 0.A.15/2005 	
\ NOT 

Contd. 

2.3.2006: . 	Heard Mr .B.Sarma._1ea.r 	 l .ned counse 

for the 'aplicant. ConSidering the lar-

ger issue Involved in this case, the 

	

• 	, 	
.• 	 O.A. is ad.ttted. Ms'4j4Dac learned 

'°' •. 

	

	 AddI'.C.G.S.C4 submits that wrItten Btat 

ement 'has been fI1d Respondents are 

	

- 	 at liberty. tofile additiorl wtitten 

statement, 16 any,a.pplicant will also 

• 	 file rejoinder ;  ifar. postcn I9.4.06 

In the meantime 
: 

ap0denta are 

directed to prodi the selection file 

in the neat date. Copy of tpe order 

	

I cC$\ 	 shall be mmwm furnished t4 the Add 1. 

- 

Vice-Chairman 
-'---- 	 - 	 bb 	 ''- '- '• f.."YO 

. 
lo 	25. 4.Oo 	 Rejoinder *s not beaa filed by • 

4  

	

"\_eAtel  - 	 I -  .. : the applicant. Ms. V.*a learned. Md10 
C.G.S.C, baa Vraydd fbr 15 4 s time 

O 	 tO 9MM produce the selsotia fii., 
Post the matter on 1665900 

	

In 

• 	.1. 	t 	 - 	 .-. 	 - 	 - 	 •":•_•_, 	 - 

	

t  T 	 v.cbj - 
•- 	 .- 	' 	 '•- 	 -- 

At the request of learned counsel 
t 	

H . 	 for the respoents p6st on •4.05.200. 

/'-Jb 	/ri d'i 	-. - -. 	 .- '- • 

a 	 , Vice-Chairman 

	

/11W) 	 1 
mb 

( 	- 	 24.000. 	When the matter came up for hearing, 
Das, learned Addi. C.G.s,Co for the 

• 	 . -. 	

reionnte submitted that}ih has received 
the recr4 pertainiM

~Trlbunal
i.the selection  as  

.. 	 , . 	 * •. 	

. d1rected by.. 	B Ho 	and. she 

• 	 . 	
will produce at e time of hearing, Mr. as 

1 8arTna, lea 	coun 	for the applicant 
submits 	t the O.M. d ed01.0.7.98 which 

• •: 	 . 	
• is )ionE in the written atnent has 

4 • 	
t produced. The respondents a at libery 
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22.09.2006 Present: Hdn'ble Sri K.V. ,Schidanandan 

	

- 	 Vice-Chairman. 

- 	
Judgment pronounced in open 

• Court,.. kept in separate sheets. The : 

Application is allowed in terms of the 

order passed in separate sbee1s. No order 

	

Jr' 	 V 	as to costs. 	
V 	 V  

Vice-Chairman 

mb 

fz_ 

	

V 	

V 	 V 	 V  

• 	

•V 	

V 

V 	 V 

V 	
V 

½ 

V 	 V 	

V 	
• 	 V• 	 V 	

• V 	 V • 	 V 	 • 

IV 	 V 	

V 

I 
• 

V 	 V 

V 
_\ 



I 	 . 	- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

157 of 2005 	 - 
O,J1... I'Io............................................................................... 

/ 

DATE OF DECISION & ...1:.QL. 

Shri Ghaneswar Singh 	 - 

.............................................................Applicant/s 

MrB.Sarrna. 
...................................... ........................ . ......................... Jdrccate for the 

* 	 Applicant/s. 

- Versus 

- Union of India & Others 
..........................................................Itespondent/s 

Miss Uha Das, Add!. C.GS.C. 
......................... ........................ .........- Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR K.V. SACHIDANANDAN, VICE CFLMRMAN. 
THEHONBLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER 

1. 	Whether reporters of local newspapers  
may be allowed to-see the Judgment? 

• 2. 	Whether to be referred to the Reporter or not? 	
.

/Yes/I6"  

- 3.. Whether to be forwarded for including in the Digest 	/ 
Being complied atJodhpur Bench? 	• 	

• 	
Yes/to v l 

4. Whether their Lordships wish to see the fair copy 
• • 	of thejudgment? 	 . 	• 	/ Yes/S 

Vice-Chairman ()/Member(A 

.1)1 
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IN THE CENTRAL .ADMfflISTRAT1VE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 157 of 2005. 

	

Dat&of Order : This the 	day of September 2006. 

The Hon'ble Sri K.V. Sachidanandan, Vice Chairman. 

The Hon'ble Sri Gautam Ray, Administrative member. 	-: 

Shri Ghaneswai Singh 
Son of Shri S.Komolo Singh, 
Viii & BR) Langthabal Kunja, 
P.O. Manipur University S.O 
Pin 795003 (Manipur State) 	 . . .Applicant 

• 	By Advocate Mr B. Sarma 	. 

- Versus- 	 . 

Union of India, 
Represented by the Chief Post Master General, 

- 	North Eastern Circle,.. • 	. . 	
•Shillorig-793001. 	 .; 

The Post Master General, 
• 	 North Eastern Circle, 	 . 

• . 	Shillong-793001. 	. 

• 	3. The Director of Postal Services, 
• Manipur, Imphal - 795 001. 	 . . Respondents 

By Advocate Miss Usha Das, Addl.C.GS.0 

ORDER 	. 	•.. 	 •.., 

I.V.SAcflmANANDAN I!!c) I 

The applicant was appointed as Gramin. Dak Sevak.(GDS) in 

the department of Post, Manipur from 1.11.94 and ever since working as 

Mail Carrier without any break in sgfvice. Director, Postal 

Manipur published an advertisement in the local 4aiiy newspaper on 

21.1,2003 inviting applications for eligible ODS staff of Manipur Postal 

A.. .. 



DMsion br fiThng up one vacant post ofPostal Assitant in Manipur 

Postal Division The applicant having educational qualification and 

fulfilled the eligibility criteria with 3 years of.conthiuous service as GDS 

and he belongs to OBC categoryhad applied for the said post. His date of 

birth being 1.1.67 and he was ozily.36 years 1 month and 10 days as on 

the date of receipt of application 10.2.2003. The applicant contends 

that he is within the prescnbe age of 38 years as stipulated in 

Employment Notice. He was selected to the said post which was done on 

the basis of merit. He was ordered to undcro pre-appointmént practical 

rainirg at Jmphal Head Post Office and 70 days theôreticaltraininat 

Postal Training Centre, Darbhanga (Bihar). After succesaful completioii of 

the said trining progrrnitiies he had joined as Postal Assistant at 

Implial Head Post Office on 6.10.2001 .  He was servea with a show cause 

notice on 24903 He was asked to show cause as to why his selection as 

Postal Assistant should not be terminated.. The selection was, made in 

acdordance with the relevant Recruithient Rules and after satiSfied that 

the applicant ftilfIfled all eligibility riteria. By Annexure A/ 2 order dated 

2.12.2003 and Annexuxe.A/ I order dated 9.12.2003 his services were 

aibitrariy and illegally terminated. The applicant ified appeal under the 

provisions of Rule 5(2) of CCS (Temporary .  Service. Rules 1465. But 

instead of disposing of the said appeal he was informed by letter dated 

• 17.2.2004 (Annexure A/3) that review petition didnot lie on the ground 

that originalaction was not taken by the DPS, Manipur. The applicant 

thereafter submitted a representatiàn dated .2.3.2004 to the Chief 

• . Postmaster General, N.E.Circle, Shiflong. Finding no response from the 

Chief Pesthiaster General hO has filed .thIs O.A seeking the followin 

reliefs. 

I. 



t. 

c 

3 	- 	- 

An order declaring thd order of tetminatioii of services of the 
applicant issued vide Annexure-A/ I & A/ 2 as illegal and 

• 	arbitrary,  
(II)' Such order/ direction to the above Respondents to re-instate - 

the applicant in service with all consequential benefits,' 	. . 
- (uI) Such orderldirection to treat the period betweeii the. date of 

.terxiiination and the date of re-instatement as duty with all 

- 	- 	cónsequentiJ bieflts, 	. .. 	 . 
2 	The respondents have filed a detailed 'wntten statement 

contending 7that applications were invited from eligible GDS from 

Manipur Postal Division for filling up' of one post of Postl Assistant,, (un 

reserved) giving.,'ge limit as 35 years for unreserved 'candidate, 40'years 

- of age for' SC/ST candidate and 38 years of, 'age for OBC candidate. The 

applicant was eligible in all respect except for age limit as he was 36 

years '1 month 10 days as on 10.2.2003 i.e. on the date of receipt of 'the 

application The post advertised to be filled up was for unreserved 

- 9ategory. For the reserved candidates to compete for the un-reserved post 

- the reserved candidates should fu1111.the eligibility conditions prescribed 

for the 'un-reserved candidates. After the written test, interview the 

aplicant was declared selected for recruitment, to the, post of Postal 

Assistant in the year 2001 on the basis of meiit vide Memo dated 

'2.5.4.2003 (Annexürè-9).' He was made to , undergo- theoretical and 

pi actical trpining Show cause notice was issued on 2492003 (Anne.xure 	
L 

R3). The applicant submitted representation on 9.10.2003 (Annexure A 

16). - The. Chief. Postmaster -Geneal-, N.E.Circle, issued' letter 4ted 

2.12.2003 cimtending that rela.xatii of a' ge admissible to an 0130 

candidate which is not permissible in, the instant case acorcling to the 
- 	 . 	 ,•. 	 , 	

, 	 ;'.. 	 , 

Ministry of Peisonnel, PG & Pensions, Department of Personnel & 

Training OM dated 1.7.1998 and therefore the services of the applicant 

was 'terminated. The applicant has no legal-right for cJthiiing the 'post - 

and respondents has not-vidlated -any provision or process and O.A be 

• dismissed. . 	- 	• 	 . . 

 



I, 

4 .  

3.1 	 We have heard Mr B.Sarma, learned counsel for the 

applicant and Miss lJsha Das, learned Addi. C.G.S.0 for the respondents. 

The leanied counsel for the applicant submitted that the applicant' was 

selected after a due process of selection.. In the notification also it is 

stipulated that age of the applicant in the reserved category of OBC is 38 

years and his 'application alongwith other applications were. scrutinied 

and .seiectioii process was done on that basis and the termination order 

has been pased without any rhyme or rèasçn. Therefore the said Order 

may be set aside. Learned counsel for the respondents on the other hand 

persuasively argued that the applicant cannot take dvantage of the 

relaxation of age for a post which is meant for unreserved category. He 

was, over aged and the selection made by mistake which was rectified 

through the termination order and OA be dismissed.. . 

4. We have given due consideratiOn to the arguments, pleadings and 

evidence placed on record. Admittedly the applicant was a 01)8 right 

fiom . 194, In response to an employment notice inviting applications 

'from eligible' candidates for lilling up of one vacant post of, Postal 

Assistant the applicant was a candidate. The eligibility criteria as 

prescribed in the employment notice runs thus: 

	

• ,. 	a. They should pas the minimum educational qualificatioui of 
• 	. 	' 10+2 standard ' or equivalent, from a recognized 

• 	. Board/University.'  
• ' 	b. They should have a minimum continuous service of 3(three) 

years as on 10;02.2003.  
-' 	c. They should be within 35 years of age (404-drty years for 

SC/STand 38-thirty eight years for OBC.". 

• .He has fulfilled the require.d eligibility criteria for the said post. The 

contentions of the respondents is that the relaxtion. of 'age admissible to 

OBC candidate 'is not permissible in the instant case according to the 

Ministry of Personnel, PQ& Pensions, Department- of Personnel &, 

Trainirg O.14 'dated, 1.7.98ànd therefore the Director of Postal Services, 
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Manipur issued order of termination of the applicant from the post of 

Postal. Assistant vide memo dated 9.12.2003. The contention of the 

applicant is that the said circular also does not stipulate that age 

relaxation cannot be granted to reserved category candidate in a 

selection process of un-reserved category. he said OM has been 

produced by the respondents, which is re-produced below: 

9'lae undersigned is directed to refer to this Department's 
OM No.35012/ 13/88-Estt.(Sc1, dated 22.5.1989 (Vide 
S1.No.344 of Swamy's Annual 1989) and to c1aru1y that the 
instructions contained in the O.M apply in all types of direct 
recruitment whether by written test alone or written test. 

followed by interview or by interview alone. 
2. 	O.M. dated 22.5.1989 referred to above and the 
o.M.No.36012121 95-Estt. f,RES) dated 23.1997 (vide 

• 0 

sl.No. 187 of Swatnys annual 1997) provIde that in cases of 
direct recruitment the SC/ST/OBC candidates who are 
selected on their own "merit will not be. adjusted against 
reserved vacancies." 

• 	 3. 	1i this connection, it is clarified that only such 
SC/ST/OBC candidates who are selected on the same 
standard as applied to general candidates shall not be 

• adjusted against reserved vacancies. In other words,' when a 
relaxed standard is applied in selecting an SC/ ST/ OBC 
candidates, for example in the age iimit experience, 
qualification, permitted number of chances in wril ten 

• 	 examination, extended zone of consideration larger than 
• 	 what is provided for general category candidates etc. the 

SCJ ST/ OBC candidates are to be counted against reserved 
• vacancies. Such candidates would be deemed as unavailable 

for consideration against unreserved vacancies." 

The respondents would argue that reserved vacancies are to be filled up 

only by SC/ ST candidates and not by candidate selected through merit. 

The notification which is very clear that relaxation standard of age has 

been permitted to the. SC/ ST and OBC as 38 years but the selection 

admittedly is based on merit alone. After written test interview an all 

other hurdles the applicant stood first in merit. The respondents also 

thted the decision.in State of U.P vs. Neeraj Awasthi and others, reported 

in (2006) 1 SCC 667 wherein it is held that illegal appointments cannot 

be regülarised and neither temporary nor permanent status be conferred 

by regularisation. Paia 75 of the said judgement is quoted herein below: 



I. 	
6 

'The fact that all apoinent have been ,ade 
• 	 without following 'the procedure, or services of some. 

• 	 • persons appointed have been regularized iii the past, 
• in our opinion, cannotbe said to' be a normal mode 

which must receive the seal of the court. Pstpractice 
is, not ,always the best practice. if fflegality has been 

• committed 'in the past, it is beyond comprehension as 
to how such illegality can be allowed to perpetuate. 
The State and the Board weie bound to take steps in, 

',.accordance with law. Even in this behalf Article 14 of 
the Constitution will have no application. 'Article 14 
has aposItiw .conceptNo.'equaiity can 3e 'claimed in 
illegality is now well settled. (See "State of A.P;' v 
S.B.P.V. 'halapathi Rho, •' 8CC ara '8; Jalandhar 

• 	 Improvement. Trust. v. Sampuran SIngh, 8CC para 13;' 
'and State of Bihar v. Kaineshwar Prasad, Singh, SOC 
para3O). 

We are in respectful agreement with the said decision but the facts of the 

iepórted case and the;pres.ent case are differeit in its character and 

perspective Therefore, we ai e of view that the decision is not squarely 

applicable in' this case. ' 

5. 	The learned Addi. C.G.S.0 for the respondenz, was good 

enough to produce the sale tion ifie which we'bave closely perused which 

• only shows' that the applicant has been stood top in the selectioii and 

nominated for selection among the candidates and nobody, pointed out 

about any alleged irregularity. The applicant also did not misrepresented 

as to the fats while making ihe application. It cannot be sId that it is 
01 

• for 'his fault. Therefore, the applicant would argue that relaxation that 

has been granted on age will '1t affeci the selection because that. 

concession is granted to such community as per the constitutional, 

provisions ,which cannot be taken away'by an office memorandum or any 

other administrative decision. Therefore, it is argued that the inteàtion of 

the SelectiOn Comthitiee':.calling for applications, from 'various categiry, 

• granting relaxaton of age to SC/ST 'and OBC and conuct the seiectiàn 

• on merit. It is well settled position of reservation policy that' if a reserved 
, 

• candidate cômé on merit he should' be considered on the merit quota and 

- 	 '' 



7. 

0 •  

not on reserved quota. Based on the said circular the respondents would 

argue "it is clarified that only such SC/ST/OBC bandidates who are 

selected on the same standard as applied to general candidates shall not 

be adjusted against reserved vacancies. In other words, in the age limit, 

experience, qualification permitted number of chances in written 

ex4miination, extended zone of consideration larger than what is provided 

for general category candidates etc, the SC/ ST/ OBC candidates are to be 

counted against reserved vacancies. Such candidates would be deemed a 

una'ailable for consideration against unre&erved vacancie." In the 

present case the applicant is over age& at the time of selection and he 

cannot be considered. Another question is the applicant was subjected to 

all other tests as that of unreserved category and he came meritorious in 

/ 	the selection list except otherwise the age rela,ation. It is an admitted 

fact of the respondents that except the.age be has fulfilled all criteria and 

stood in the top rank in the selection. Had it been within 35 years of ae 

according to them that his selection would not have been under 

challenge though he belongs' to unreserved category. The larger question 

involved whether the age relaxation granted to applicant will stand a 

hindrance to his selection. When we were about to go further in 'the. 

matter, the learned counsel for the applicant has taken our attention to 

the O.M dated 30.1.1990 on the subject in Swamys Compilation on 

Reservations & Coricessions in Govt. Services. The said circular dated 

30.1.1990 is reproduced as tinder: 

"The. undersigned is directed to say that this 
Department's OM dated the 20 May a  1988, provides 
that departmental candidates may be allowed to 
compete along with candidates from open market for 
appointment to GToup t" posts upto the age of 40 
years in the case of general candidates and 45 years in 
the case of céndidates belonging to Scheduled Castes 
and Schduled Tribes subject. to the usual condition 
that the Group t' posts to which direct recruitment is 
beiIitg made are in the same line or allied cadres and 

LI 

	

/I-,- 	. - 	. 
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that a relationship coild be established that service 
rendered in.. the post will be udul for efficient 
disciage of the dutIes in oier catoHes of 	it 

al 	

has been decided to etend this concession for 
departmental candidates for appointment of Group D' 
posts alsQ.subject to the same conditions.  

2. 	it is also clarified that the age relaxition up to 

	

- . 	 as the case may be, for 
• . .• 	•,• 	

.. 	 Group 	and GfOlIP t will 

be available . only td those departnieiiti 
candidates ho have rendàed at,ieast. 3 years 
continuous service under Gbvrnn1ent? 

This circular has been already available for Group t'post'but now it is 

xtended to Group D' post. Admittedly the applicant is a departmental 

candidate and as per rule 1(3)(i) of CCS (Temporary Service) Rules 1965 

is applicable to all persOns - . 

Who hold a civil post including all civilian paid from 
the Defence Services Estiñiates.UXder the Government. 
of In&a and who are under the rule making control of 

. . 	 the President' 

• The legal stath.s of GDS, holders of civil pst has been settled in the 

celebiated decIsion Of the Apex Court in Superintendent of Post Offices 

•X.Rajaintha, reported. in 1977(3) SCC 94 (Am 1977 SC i77), which 

• was referred/accepted by the Talwar Committee Repoit declaring EDA's 

-olders of civil post ' If that is so they should be consti qi 	 ued/ considei ed 

as a dep,artmental candi4ate appeared for a regular post. Therefore, the 

said 0 M is applicable in the case of 01)9 as well Accepting the 

• proportion we declare that the applicant is entitled to go upto 40 years of 

• 	age considering as a general candidate and this O.M. being latest one, it . 

supersedes the O.M of 1998. 	• . •. 	- 	. 

6 	We also direct the Registry to send a copy of this ordei to the 

Director General, Department of Posts, New _Delhi ,  for igsuance, of 

instructions to all concerned extending the age benefit to all 01)9, if not 

-.ajady done. Therefore, we, are of. the considére1 view that the 

.-termmation of the applicant is not justified For that purpose we quash 

L 



P 
and set aside the impugned order of termination of appointment dated 

2.12.2003 (Annezure Al 2) and direct the respondents to declare the 

applicant as eligible to be considered for selection as per the said O.M 

dated 30.1.1990 and give the applicant a proper posting forthwith, but 

however with notional benefits. 

Original Application is allowed; In the circumstances no 

order as to costs. 

(GA}TXIiRAY) 	 ( LV. SACH1DANMDAN) 
ADMINISTRATIVE MEMBER 	 VICE CHA1RAN 

pg 
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Centra' Mministrativ T 

FRY 
THE GAUHATI HIGH COURT L' 	n I tOV ZOlO \ 

(High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura, Mizor m and Arunachal.  Pradesh) 
Guw&i1 	i' 

W.P.(C) NO. 941/2007 

THE UNION OF INDIA & ORS 	 Petitioners 

-VERSUS - 

SHRIS. GHA NES WAR SINGH 	 Respondents 

PRESENT 
THE HON'BLE MR. JUSTICE RANJAN GOGOI 

THE HON'BLE MR. JUSTICE B.P. KATAKEY 

For the Petitioners 	:::: 	Mr. Hasibur Rahman 
Assistant Solicitor General of India 

For the Respondents 	:::: 

Date of Order 	 :::: 	25-08-2010 

ORDER:: 

The writ petitioners who are the Postmaster General, North Eastern Circle and the 

Director of Postal Services have failed to serve notices on the respondent from the year 2007. In 

fact, from the year 2009 the writ petitioners have not taken fresh steps for service of notice 

despite orders of the Court and grant of several opportunities. 

In the above circumstances, the Court is of the view 4at the writ petition ought not 

to be kept pending any further. It is accordingly dismissed for the above stated reasons. 

SdI- B.P. KATAKEY 	SdJ- RANJAN GOGOI 
JUDGE 	 JUDGE 

MemoNo.HC.XI ... 	...  

Copy forwarded for information and necessary action to: - 

The Union of India, represented by the Chief Post Master General, Noth Eastern Circle, 

Shillong-793 001. 

The Post Master General, North Eastern Circle, Shillong-793001. 

The Director of Postal Services, Manipur, Imphal-795001. 

Section Officer, Central Administrative Tribunal, Guwahati Bench, Rajgarh Road, 

Bhangagarh, Guwahati-781005, Assam. He is requested to acknowledge the receipt of the 

following case records. This has a reference to his letter No. 16-3/02-JA/366 dtd. 14 "  May, 

2007. 

End. - 

OA. No. 157 of 2005 

Part 'A 'file with original judgment and order sheets. 

By order 

Depufstrnr 
Gauhati High Court, Guwahati. 

ng 
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Gth.It 	'ch 
IN. THE CENTRAL ADMINI RATWE TRffl U.AHATIBENCH 

GUWAHATI 

	

ORIGINAL APPLICATION NO: - 	 /2005 

(X' 

Shri S Ghnneswar Singh 

-Versus- 

Union of India & ors 

Applicant 

Respondents 

SYNOPSIS 

That the instant application under section 19 of the Administrative 

Tribunals Act, 1985 is directed against the arbifrary, illegal and malafide action on 

the Respondents part in terminating the applicants service as the Postal Assistant 

ntheManipurPostal Division without any rhyme or reason thereby violating all 

the provisions of law laid down in the relevant service rules and also in clear 
violation of the principles of natnral justice. 

The applicant was appointed in the cadre of" Grainin Dak Sewaks "in the 

year 1994.The Director Postal Services, Manipur, vide an Employment Notice 

published in the local daily newspaper namely Imphal Free Press on 

21.01.2003, invited application from eligible Gramin Dak Sewaks of Manipur 

Postal Division for fillinjg up I (one) vacant post of Postal Assistant in the 
- 	/ Manipur Postal Division. Having fulfilled all the requisite criterias, the applicant 

t 



participated in the " Recruitment Test 	and was appointed against the post 

advertised vide the said notification dated: - 21.03.2003 on being found to be the 

fittest amongst the selected candidates. While he was discharging his duties as a 
/ostal Assistant, the applicant was shá 	ndrised to come across a show 

cause notice (Ann.A113) asking him to show- cause as to why his services should 

not be terminated. The applicant preferred his reply and was waiting for a response 

from the respondents but he was shocked and surprised to come across a letter 

Adated: - 09.12.200 (Ann- All) terminating his services.. 1nmnediately on róceipt of 
the said order of termination, the applicant preferred a review petition against the 

said order of termination but the same was rejected on the flimsiest of grounds of 
the respondent uoJ being not the authority issuing the order of termination. The 
services of the applicant could not have been terminated in the manner it was 

	

/ 	done. The manner and method in. which the se.rvicó of the applicant was 

	

) 	terminated is in clear violation of the provisions of Ailicle 311 of the Constitution 

of India. Hence, this application praying for appropriate ordei'sdirections for 

redress of his genuine grievances. 
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APPENDIX - A 
IFORM - Il 

[See Rule 41 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

ORIGINAL APPLICATION No: IS 1 of 2005. 
APPLICATION UNDER SECTION- 19 OF THE A.T ACT 1985 

Shri S Ghaneswar Sitigh 
* . . . Applicant. 

- Versus - 

Union of India & Others. 
Respondents. 

INDEX 
Si Description 	of documents 	relied ANNEXURE Pa'e 
No upon  number 
1 Appliealion 01-22 

2 Copy of Director Postal Services, Manipur ANNEXURF.-A(I 
Memo No B-V P.F / S Ghancshwar Singh 
dated 09.12.2003  

3 Copy 	of Director Postal 	Sezvices(HQ), ANNEXURE-Al2 

Shillong Memo No Staffll18-1412003(20) 
dated 172h1d December 2003  

4 Copy 	of Chief Post Master 	General, ANNEXURE.A/3 

N.E.Circle, Shillong letter No StaflY118- s... 
- 14/2003(20) dated 17.02.2004  
5 Copy 	of 	Employment 	Notice' ANNEXURE-A/4 

published on 21.01.2003 in the local 
- daily newspaer  
6 Copy 	of appointment order No.A-  ANNEXURE.AJ5 

- 1IPF/EDMC/L.Kunja Dated 3.11.94  
7 Copy 	of Pre-University 	Certificate ANNEXURE.A/6 

issued by Manipur University dated 3 
Aug 1987  

8 Copy of HSLC-Certificate issued by the UR) 

Board 	of 	Secondary 	Education, 
- Manipur  
9 Copy of OBC-Certificate issued by the LEXURE*A/8 

• Deputy Commissioner, Imphal West 
District 	(Manipur) 	certificate O 
No.DC(IW)/OBCfIW/96 [Si No.45 2 of 

- 20051 dated 04th  Feb 2003  
10 Copy 	of Director 	Postal 	Services ANNEXUREA19 

Manipur Notice No.B-10IPA-DR/2001 I 
dated 25.04.2003 

11 Copy of Director Postal Scivices/Manipur ANNEXURE-A(IO 
Lir 	No.B-10/ 	P.A-D.R12001 	dated 
22.05.2003  

12 Copy of Director Postal Services/Manipur ANNEXURE-AF1 1 
letter 	No,B-7/ 	Induction 	Training/Coff 
dated 15.07.2003 
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13 Copy of Director, Postal Training Centre, ANNEXURE.AII 2 
Darbhanga 	Memo. 	No. 	H-1/TRG- 
Induction/Unified 	PA/SA 	Cadre/03-04 
dated 29.09.2003  

14 Copy of Director Postal Services, Manipur A14NURE.AI1 3 
order 	NoB-2/P.F/S Glmneshwor Singh S dated 23.09.2003  

15 Copy of joining report in the prescribed ANNEXt.JRE-A114 
form [A.C.G.611 for assumption of charge 
of P.A-Imphal Head Post Office w.e.f 

- 06.10.03 (F/N) 	I 

16 Copy 	of Show-Cause Notice vide A?1..A/1 5 

Director 	Postal 	Services(HQ), 
N.E.Circle, 	Shillong 	letter 
No. StaflYl 18-14/2003(20) 	dated 
24.9.2003  

17 Copy 	of 	applicant's 	reply 	dated ANEXURE-A/16 

9.10.2003  
18 Review Petition of the applicant-dated AEXURE.AJ17 

18.01.2004  
19 Extract 	of 	Rule-5(2) 	of 	CCS A 	URE4J18 

(Temporary Service)Rules 1965  
20 Applicant's 	representation 	dated A14NEXURE-A/19 

 02.03.2004  
21 Extract of (II., Dept of Per & Trg O.M 

No. 28034/6/2002-Estt(A) 	dated 
11.01.2002  

22 VAKALA'INAMA  

Date: &  
Signatu.re of the applicant 

Place: ecui)o_k 

For use in TrUmnafliv office 

Dateoffiling 	 : .................. .............. 
Or 
Date of Receipt by post 

Regiafratloallo. 	 . ............................... 

Signature 
For Regiatrar 
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IN TilE CENT1j ADMINISTRATIVE T1UBtJi 
GUWAHjij BENCH 

riinaI Applictjo No. I57 	of 2005. 

Shri S ('haneswar Singh, Aged 38-years 
8/0 Shri S Komolo Singh, 
VIII & BPO : Langthal)aJ Kunja, 
P0: ManipurUnivjty 3.0 
PiN: 795 003 (Manipur State) 

Employed as: Gramin Dak Sevak Deliveiy Agent 
Gramjn Dak Sevak Mail Canjej' 
at 
Langthabaj Kunja Branch Post Office. 

Applicant. 

-Versus- 

	

I. 	TJnhnofriid1 
fRapresened by the ChielPost Master General 
North Eastern Circle, Shillong - 793 0013 

The Post Master General, 
North Eastern Clnle, Shfflong— 793001. 

The Director Postal Services, 
Manipur, Imphal -. 795 001. 

Respondents 

In he m atterof; 
Irregular 'Termination from service' and 

Denial of the statutory opportunfty of 
'Review Petition' envisaged under Rule-5(2) 

of CCS(Temporary Service)RuI 1965. 

-AND- 

In the matter of: 
No-dlspo5i of applicant's representation 

for alternative emnployn,ei,t within the time 
limit prescribed in Dept of Per & Trg., O.M 

No.8034/6/200E(A) dated 11-01-200:2. 

Lç 

Cz 

IR 
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APPLICATION IS MAD 

The application is made against the following arbitrary orders: 

() Irregular order of term ination from service vide Director Postal 

Services Manipur [Respondent No.3] Memo No B-2/P,pI 

Ghaneshw&ir Singh dated 09.12. 2003 read-with Director Postal 

Services(HQ) Shillong Memo No Staff'i 18-14/2003(20) dated 

1 / 2 December 2003; 

-AND- 

Denial of the statutory opportunity of 'Review petition' 

envisaged under Rn le-5(2) of CCS(Temporary Service) Rules 

1965 vide Chief Post Master General, N.E.Circle, Shillong 

letter No StafiY118.14/2003(20) dated 17.02.2004. 

- Copy of  Director Postal Services, Manipur Memo No B-2/ 
PS I S Gliaiaeshwar Singli dated 09.12.2003 Is aftadied as 
ANNEXIJRE..A]L 

- Copy of Director Postal Services(RQ), Shillong Memo No 
StIT/119-14/4fJ3ç4J) dated 1h1/2I December 2003 Is attached 
as Al4NEXURE 

-AND- 

Copy of Chief Post Master C.iieraL N.E.Cirde Shillosig 
letter No Staff/11844jZ003(0) dated 17.92.2094 is aftadiad 
as ANNEXURE-A)3.  

I JURISDICTION OF THE TRIBUNAL; 

The applicant declares that the subject-matter of the order(s) against which 

the applicant wants redressal is within the jurisdiction of the Hon'ble 

Tribunal. - 
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LIMITATION: 

The applicant further declares that the application is within the Jim Itation 

period prescribed in Section-21 of the Administrative Tribunals Act, 1985, 

FACTS OF THE CASE: 

4.1. The applicant was recruited and appointed in the cadre of'Gramin 

Dak Sevaks'[here-in-after called in short as 'UDS'] in the Department of 

Posts in Manipur Postal Division with effect from 1.11.1994; and, had 

been working as Grainin Dak Sevak Delivety Agent C) Gramin Dak Sevak 

Mail Canier [here-in-after called in short as 'GDSDAO GDSMC'J at 

Langthabal Kunja Branch Post Office without any break/interruption in 

service. 

4.2. The Director Postal Services, Manipur, vide an Employment 

Notice published in the local daily newspaper namely 'Imphal Free Pjess' 

on 21.01.2003, invited application from eligible ODS-staff of Manipur 

Postal Division for filling up 1(One) vacant post of Postal Assistant in 

Manipur Postal Division. As per the said 'Employment Notice', the 

eligibility criteria of GDS-Staff for applying for the post was as under;. 

The ODS-Staff should have passed the minimum Educational 

qualification of 10+2 standard or equivalent from arecognized 

Boardf UnIversity; 

The GDS-Staff should have completed a minimum continuous 

service of 3(Thrae) years as on 10.02.2003 [ie. as on the Last 

Date fixed for receipt of applications] 

The ODS-Staff should be within 35-years of age for general 

category candidates; 40-years of age for SC/ST category 

candidates; and 38-years of age for OBC-category candidates. 

- Copy of 'Employment Notice' publithed on 21.01.2003 

in the local daily newspaer 'Imphal Free Press' by the 

Respondent No.3 is attached as ANNEXURE-A/4 
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4.3. 	The applicant fulfilled all the eligibility criteria given in the said 

Employment Notice' as submitted below. 

/ 	 (i) 	The applicant passed pre-university Examination in Science 

[ie. P.U(Sc)] which is equivalent to 10+2 standard from 

Manipur University in the year 1985; and the applicant is also a 

graduate from Manipur University, having passed a three year 

degree course in Botony in the year 1993. So, the applicant has 

possessed the minimum educational qualification of 10+2 

standard or equivalent from a recognized university as on the 

last date of receipt of application [ie.10.02.20031; and 

The applicant was appointed as 01)5-Staff with effect from 

1.11.1994 vide appointment order No.A-1IPF/EDM/L.Kunja 

dated 3.11.1994. So, the applicant had complete.d 3(17hre.e) 

years of continuous service as on the last date of receipt of 

application [ie.10.02.2003]; and also 

The applicant's date of birth as per the HSLC-certificate 

No.045974 dated 156'  October 1982 issued by the Board of 

Secondary Education, Manipur is 1 January 1967; and the 

applicant belongs to OBC-category as per the OBC-Certificate 

issued by the Deputy Commissioner, Imphal West District 

(Manipur) certificate No.DC(IW)/OBCIIW/96 [SI No.452 of 

2005] dated 04th  Feb 2003. The applicant was, therefore, only 

36-years 01-month and 10-days as on the last date of receipt of 

application [ie. 10.02.2003]. So, the applicant was, within the 

prescribed 38-years of age as on the last date of receipt of 

application as stipulated in the 'Employment Notice' published 

by the above Respondent No.3. 

- Copy of appointment order No.A-1JPFIEDMCIL.Kunja 

Dated 3.1194 is attached as ANNEXIJBE-A15. 

-AND- 
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- Copy of Pro-University Certificate issued by Manipur 

University dated 3 Aug 1987 is attached as 
ANNEX1JRE.A16. 

-AND- 

- Copy of HSLC-Certificate issued by the Board of 

Secondary Educutio, Manipur is attached as 
ANNEXUE-AJI 

- Copy of OBC-Certlflcate Issued by the Deputy 

Comm1ss1oner, Iniphal West District (Manlpur) 

certificate No.DC(IwyoBcyJw/9 [SI No.452 of 20051 

dated 00 Feb 2003 Is attached as AEXURE.ItJ8. 

4.4. The applicant, having been found to have fulfilled all the eligibility 

criteria prescribed in the Employment Notice attached as ANNEXURE- 

A/4 and also having submitted the application within the prescribed time 
limit fie. before 10.02. 2003], was selected to the post of Postal Assistant in 

Manipur Postal Division after going through the rigorous selection process 

consisting of Written Aptitute Test, Typing Test, Computer Test and Oral 

Interview. The selection of the applicant was declared vide Director 

Postal Services, ManipurNotjce No.B-1O/PA-DRJ2001 dated 25.04.2003. 

It is submitted for the kind infonmnjon of the IIon'ble Thbunal that the 

rccnjjtznent to the post of Postal Assistant is done on merit on the basis 

of aggregate marks secured by the candidates in the following five 
Components: 

40-Marks lie. 40% weightagcJ for the percentage of marks 
secured in the Educational Qualification; 

5-Marks for Proficiency in Typing; 
5-Marks for Knowledge in Computer Data Entry Operation; 
30-Marks for Written Aptitude Test; and 

c) 20-Marks for Interview. 
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It is also submitted for the kind infomialion of the Hon'ble Thbunal that 

a Committee compiising of the following high-level officers conducted 

the interview, in the month of April/2003; 

ShriR.K.B.Singh, Director Postal Services, Manipur, Jmphal; 

ShriLPangemungsang, Director Postal Services, Mizoram, 
Aizawl; and 

SluiJoseph Lahinsailova, Sr Supdt of Post Offices, Meghaiaya 

Division, Shillong. 

It is also further submitted that the Interview Committee also went 

through all the relevant recruitment records including the application 

submitted by the applicant for the post; and only the after the complete 

satisfaction of the Interview Committee regarding the eligibility of the 

applicant to participate in the recruitment, the applicant was interviewed 

and selected as Postal Assistant in Manipur Postal Division vide 

DPS/Manipur Notice No.B-IOJPA-DRJ 2001 dated 25.04.2003. 

- Copy of Director Postal Services Manipur Notice No.B- 

10/PA-DR/200 1 dated 25.04.2003 is attached as 

ANNEXURE-A/9. 

4.5. The applicant, thereafter, was ordered to undergo the prescribed 

pre-appointment training viz 15(Fifteen) days practical training at Imphal 

Head Post Office vide Director Postal Services/Manipur letter No.B-10/ 

P.A-D.R/2001 dated 22.05.2003 and 70(Seventy) days theoretical training 

at Postal Training Centre, Darbhanga (Bihar) vide Director Postal 

Services/Manipur letter No.B-7Thduction Training/Corr dated 15.07.2003. 

After successfiul completion of the prescribed preappointment training, as 

certified by the Director, Postal Training Centre, DarbhangaMernoNoH- 

Ifl'RG-Iuduction/Unified PA/SA Cadre/03-04 dated 29.09.2003, the 

applicant was ordered to join as Postal Assistant at Iniphal Head Post 

Office [in short called as 'P.A-Imphal HO] vide Director Postal Services, 

Manipur order No.B-2/P.F/S Ghaneshwor Siugh dated 23.09.2003. The 

applicant also joined as Postal Assistant at Imphal HPO with effect from 

06.10.2003 (Fore-noon). 

0 
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- Copy of Director Postal Sen4ces/MaiiJp Lir No.B-10/ PA.. 
D.R2001 dated 22.052003 as ANNEXT3RE.AJ0 

 -AND - 

- Copy of Director Postal S"McemManiPur leltor No.B-7/ 
Inducilon Training/corr dated 15.072003 as ANNEXURE-
A/11. 

-AND- 

Copy of Director s  Postal Training Cenfre Darbhanga Memo. 
No H-lIJ](C-Jfidu(iioiilUnifled PAlM CadrM)3-04 dated 
29.09.2003 as ANNEXURE-A/12.  

-AND- 

Copy of Director Postal Services, Manipur order No.13- 

2fP.P/S Ganeshwor Singli dated 23.09.2003 as 
ANNRX1ThtJA,13. 

-AND- 

Copy of Joining report In the prescribed form fA.C.G.611 for 

assumption of charge of PA-Impliaj head Post Office w.e.f 
06.10.03 (FiN) is attached as ANNEXURE.A114 

4.6. Thereafter, the applicant was served with a show cause notice vide 
Director Postal Services (JIQ), N.ECircle, Shillong letter No.Staftyll8-
14/2003(20) dated 24.9.2003, through which the applicant was asked to 
show cause as to why his selection as Postal Assistant, Manipur Division 
should not be terminated. In the said letter, it was also conveyesj jj 
pra-31 that It was decided to termjnato the selection of Shri S 

Ghaneshwar Sin2h as PA. Manipur Division. Thus, it is evident that, 
the show-cause notice dated 24.9.2003 was only an empty formality; and 
the Director Postal Services(HQ) N.E.Circle, Shillong had already 

decided to terminate the applicant from service well before issuing the 
show-cause notice dated 24.9.2003. 

0 

- Copy of Show-Cause Notice vide Director Postal 

Servives(IIQ), N.E.Circlp, Shillong letter No.Staff/118.. 

14/2003(20) dated 24.9.2003 is attached as 
ANNEXURE..A115. 
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4.7. The applicantieplied to the show-cause notice vide representation 

dated 9.10.2003. 

- Copy of applicant's reply dated 9.10.2003 is attached as 

ANNEXURF-A/16. 

4.8. But without considering the facts that the selection of the applicant 

as Postal Assistant in Manipur Postal Division was made in accordance 

with the relevant recruitment rules and after satisfying that the applicant 

fulfilled all the eligibility criteria given the 'Employment Notice' 

published by the competent recruiting authority in the local daily 

newspaper dated 21.01.2003 [ANNIEXURE-A14J, the services of the 

applicant were irregularly and arbitrarily been terminated vide Director 

Postal ServicesfManipur Mem o.No.B-2/P.F/S.Ohaneshar Singb dated 

9.12.2003 [ANNEXLJRE-A/1] read-with Director Postal Servlces(HQ), 

N.E.Circle, Shillong Memo.No.StafiY118-14/2003(20) dated 1 12nd  Dec 

2003 [ANNEXURE-A/2]. 

4.9. The applicant thereafter submitted a review petition dated 

18.01.2004 to the Chief Post Master General, N.E.Circle, Shillong under 

the provisions of Rule-5(2) of CCS(Temporary Service)Rules 1965. But, 

instead of disposing of the said review petition, the Chief Post Master 

General, N.E.Circle, Shillong intimated the applicant vide letter 

No.StafIY114-18/2003(20) dated 17.02.2004[ANNEXURE-A/3] that the 

review petition did not lie on the ground that the original action was not 

taken by the Director Postal Services/Manipur. 

- Review Petition of the applicant-dated 18.01.2004 is 

attached as ANNEXIJRE-AJ17. 
 -ArD -  

-  Extract of Rule.5(2) of CCS(remporary Service)Rules 

V~~ 	

1965 is attached as ANNEXURE-A/18. 

LI 

( 
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4.10. The applicant, thereafter, submitted a representation dated 

02.03.2004 in which the applicant had prayed to the Chief Post Master 

General, N.E.Cirele, Shillong that: 

the applicant might be intimated the authority to whom a 

review petition or appeal lies against the termination order, if 

the Chief Post Master General, N.E.Circle, Shillong is not the 

competent authority to entertain the review petition dated 

18.1.2004 submitted by the applicant; and 

the review petition dated 18.01.2004, submitted by the 

applicant, in the event of not being entertained under the 

provisions of Rule-5(2) of CCS(Temporary Service)Rules 

1965, might be treated as a representation by a. Government 

Employee under the provisions of G.I., Dept of Per & Trg O.M 

No.28034f6/2002-Estt(A) dated 11.01.2002 and disposed of 

under the provisions of the said O.M. 

But, the Chief Post Master General, N.ECircle, Shillong has not disposed 

of the review petition dated 18.01.2004, either under RuIe-5(2) of 

CCS(Temporary Service)Rules 1965 or under (IL, Dept of Per & Trg 

ON No.28034/6/2002-Estt(A) dated 11.01.2002, yet. 

- Applicant's representation dated 02.03.2004 Is attached 

as ANNEXURE-A119. 

- AND- 

- Extract of G.L, Dept of Per & Trg OM 

No.28034/6/2002-Estt(A) dated 11.01.2002 is attached as 

ANN!XURE-A/20. 

( 

9 
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4.10. The applicant, therefore, has now approached the Hon'ble Tribunal 

for redressal of his genuine grievances and to get justice. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1. As per Rule-1(3)(1) of CCS(Temporary Service)Rules 1965, the 

Central Civil Services(Temporary Service) Rules 1965 is applicable to all 

persons- 

'who hold a civil post including all civilian paid from the 

Defence Services Estimates under the Government of India 

and who are under the rule-making control of the Presiieñt, 

in this.instãnt cage, the applicant was appointed to hold a civil post namely 

'Postal Assistant' under Government of India in the Department of Posts 

in Manipur Postal Division. Therefore, the decision of the Chief Post 

Master General, N.ECircle, Shillong to a deny the statutory right, [ie. 

right to submit a 'review petition' against the order oftennination under 

Rule-5(2) of the CCS(Temporary Service)Ru lea 1965] to the applicant 

vide ANNEXURE-A13 is not only arbitrary and unconstitutional but 

totally illegal. 

5.2. As per Rule-2 of CCS(T.S)Rules 1965, the Chief Post Master 

General, N.E.Circle, Shillong, who is a 'Head of Department' under the 

provisions of S.R.2(10) read-with D.O., P&T Letter No.746/83Nig.11 

dated 26th March 1984, is competent to re-open the case on the 

representation of the applicant dated 18.1.2004 and pass such orders as 

necessary under the said rule. As evident from the Director Postal 
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Services(HQ), N.E.Circle, Shillong Memo No.StafiY 118-14/2003(20) 

dated 24.09.2003 [ANNEXURE-A/2], the decision to terminate the 

services of the applicant as Postal Assistant, Manipur Postal Division was 

taken as desired by the Post Master General, N.E.Circle, Shitlong [in short 

called as 'PMG/Shillong']. Therefore, the applicant preferred the review 

petition to the Chief Post Master General, N.E.Circle, Shillong to whom 

the Post Master General/Shillong is also subordinate. But, the Chief Post 

Master General, N.E.Circle, Shillong failed to perform his statutoiy 

functions as a cHead  of Department' envisaged under Rule-5(2) of 

CCS(T.S)Rules 1965. Therefore, the decision of the (hiif Post Mastr 

General, N.E.Circle, Shillong vide Letter No.Staff/1 18-14/2003(20) dated 

17.02.2004 [ANNEXURE-AJ3] to a deny the statutory right, [ie. right to 

submit a 'reviewpetition' against the order of term ination under Rule-5(2) 

of the CCS(Temporary Service)Rules 1965] to the applicant is not only 

arbitrary and unconstitutional but totally illegal. 

5.3. As per Rule-2(a) of CCS(T.S)Rules 1965, the definition of 

'appointing authoirty' is as under- 

'appointing authority' means, in relation to a specified post, 

the authority declared as such under the Central Civil 

Services(Classificat ion, Control and Appeal) Rules, 1965; 

As per the 'Schedule ofappointing/disciplinaiy/appellate authorities in the 

Department of Posts' circulated vide letter No.Vig dated , the appointing 

authority for the post of Postal Assistant(Post Offices) in the Department 

of Posts is the 'Head of the Division'. The Head of Manipur Postal 

Division is the Director Postal Services, Manipur, and hence the 
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appointing authority for the applicant was 'Director Postal Services, 

Manipur, Imphal'. 

Further, as per Rule-5(1) of CCS(T.S)Rules 1965, the services of a 

temporary Government servant who is not in quasi-pennanent service 

shall be liable to termination at any time by a notice in writing given either 

by the Government servant to the appointing authority or ly_ the 

appointing authority to the Government Servant; and the period of such 

notice shall be one month. Hence, no other authority except the 

'appointing authority is empowered by rules to issue notice oftennination 

to the Government servant. But in this instant case, the notice was issued 

/vide Director Postal Services(HQ), N.E.Circle, Shitlong Memo No.StafiY 

118-14/2003(20) dated 24.09.2003. Director Postal Services(IJQ), 

N.E.Circle, Shillong was not the appointing authority for the post of 

'Postal Assistant' in Manipur Postal Division. Therefore, the notice issued 

vide Director Postal Services(HQ), N.E.Circle, Shillong Memo No.Stafff 

118-14/2003(20) dated 24.09.2003 was ab-initia void for want of statutaty 

authority. Hence, the order of termination vide Director Postal 

Services(HQ), Shillong Memo No StaflYl 18-14/2003(20) dated / 2' 

December 2003 followed by the notice dated 24.09.2003 is also totally 

illegal and unlawful. 

5.4. The Chief Post Master General, N.E. Circle, Shillong, in the event 

of not entertaining the reviewpetition of the applicant under Rule-5(2) of 

CCS(T.S)Rules 1965, must have treated the review petition dated 

18.1.2004 as a representation from the Government employee under the 

provisions of 0.1., Dept of Per & Trg O.MNo.28034/6/2002Fft(A) dated 
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11.01.2002; and must have disposed of with reply to all points raised 

therein within the time limit stipulated in the O.M dated 11.01,2002. But, 

the review petition of the applicant dated 18.1.2004 as well as the 

representation of the applicant dated 2Mar 2004 are lying pending with 

the Chief Post Master General,N.E.Cjrcle Shillong for more than 10(Ten) 

months. Thus, the action of the Chief Post Master General, NECircJe, 

Shillong to ignore the review petit ion of the applicant dated 18.1.2004 and 

representon of the applicant dated 02.03.2004 has violated the 

requirements of 0.1., Dept of 
Per & Trg O.M NO.28034/6/2002..ft(A) 

dated 11.01.2002. 

5.5. As per the above Respondents and the termination order issued 

vide Memo.No.B2/pFfS(anesh. Singh dated 9.12.2003, the 

termination of the services of the applicant was ordered on the ground that 

the selection of the applicant to the post was irregular. But, the facts in 

Para-4 above confirms that the selection of the applicant to the post was 

made in accordance with relevant recruitment rules on the basis of 

eligibility criteria published in the advertisement! Employment Notice 

issued by the competent recruiting authority, attached as ANNEXURE-
A/4. If the recruiting authority was responsible for not following 01., 
Dept of Per & Trg., O.M NO. 35011I1/98-t(Res) dated 1.7.1998, then 
the applicant can not be penalized for the wrong done by the recruiting 
authority. Therefore, the action of thp ahnuoD 	1....I.. £.. - 

applicant for the wrongs if any done by the recruiting authority is not only 

irregular but totally against the principles of natural justice; 

5.6 	As per Memo.No.Stafiyl 18-14/2003(20) dated 1 /2' Dec 2003 
(AXJ&J2) the DPC consisting of Director Postal Services/ 

Imphal, Director of Accounts(PoJ) & Sr Supdt of Post Offices,Shiljong 

as members selected an OBC candidate afier relaxing the general 
eligibility criteria. But in this instant case, the applicant was selected by 
the Committee consisting of Director Postal Servicesmphal, Director 
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Postal Services/Mizoram and Sr Supdt Post Offices/Shillong and not by 

any committee in which the Director of Accounts(Postal) [in short called 

as 'DA(P)'] was a member. Since selection made by the committee 

consisting of the DPS/lmphal, DPS/Mizorain and SSPOs/Shillong as 

members can not be cancelled for something done by a committee which 

consisted DA(P) also as members, termination of the applicant is not only 

arbitrary but totally unwarranted; 

5.7. The Recruitment to a post has to be made on the basis of terms and 

eligibility conditions given in the open advertisement made for the 

purpose. In this instant case, the advertisement dated 21.01.2003 (i.e. 

Employment Notice dated 21.01.2003 - ANNEXTJRE-A/4), clearly 

showed that the maximum age limit for SC/ST candidates is 40-Years and 

the maximum age limit for OBC-candidates is 38-years; and the applicant 

was only 36-Years 1-month and 10-days as on 10.02.2003. Since there is 

no provision in the recruitment rules or any other departmental rules to 

modify the eligibility conditions prescribed in the recruitment notification 

at a later state, the action of the Respondents to modify the eligibility 

criteria to the disadvantage of the applicant in a later date [ie. much alter 

the recruitment and selection was over, and after the appointment of the 

applicant to the post] much alter the completion of the selection and 

appointment was totally irregular against the principles of law and natural 

justice. Hence, the termination of the applicant vide Memo No.B-2/ 

P.F/S.Ohaneshwar Singh dated 9.12.2003 (ANNEXIJRE-A/1) is totally 

against the principle of law as well as the principle of natural justice; 

5.8. The Respondents have specifically stated and admitted in the first 

paragraph of the Memo No.Stafff 1 18- 14/2003(20) dated 1 /2 Dec 2003 

ANNEXURE-A/2) that the DPS, Manipur Dn, Imphal ignored the 

proscribed procedure for selection. But, the Respondents have not at all 

explained in the said memo as to howthe applicant was responsible for the 

wrong or irregularity committed by the DPS, Manipur Dn, Imphal. If the 

DPS, Manipur Dn, Iinphal was responsible for irregular selection, then 

suitable action should be initiated against the DPS, Manipur Dn, Imphal 

for the irregularity committed by the said authority; and the principle of 
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law does not warrant that the applicant, who is innocent, should be 

punished for the foul-play done by the DPS, Manipur Dii. The authority 

decided to tennunate the services of the applicant was also required to 
reply the following suppositions: 

i) 	If the inegularity in any selection is noticed after the retirement 

of the recruited officer, then 'Whether the pension admissible to 

the irregularly recruited officer who had already retired from 
service will be stopped?' 

If the irregularity in any selection is noticed after the death of the 

irregularly recruited employee, then 'Whether the fiumily pension 

admissible to limily of the irregularly recruited deceased govt 
servant will be discontinued'? 

If the reply to the above suppositions is negative that the pension or family 

pension, as the case may be, in the above suppositions cannot be 

discontinued, then there is no justification in the actIon of the Respondents 

to terminate the services of the applicant in the present case. 
5.6. 	The applicant did not get himself selected to the post of Postal 

Assistant, Manipur Division by fraud, coercion, intimidation, duress, mis-

representation of facts or any other such illegal act. Therefore, there isno 

justification in the termination of the services of the applicant after 

appointment in the cadre, as because the selection of the applicant to the 

post of Postal Assistant, Manipur Postal Division was made after finding 

the applicant of having fulfilled all the eligibility criteria given in the 

'Employment Notice' published in the local daily newspaper dated 

21.01.2003 [ANNEXURE-AJ4] Hence, a serious injustice has been done 

to the applicant by the arbitrary termination order [ANNExrnu-AJ1]. 

5.7. Neither the termination order dated 09.12.2003 [A1'NEXEJRE-
Al1] nor the Memo No.StaftY11$-14/ 2003(20) dated /2 d  Dec 2003 
[ANNEXURE-A/2] show that the applicant was responsible for any 

irregular act. The Respondents have also not shown any-where that the 

applicant was either responsible for wrongly including the age-relaxation 

criteria in the Employment Notice or responsible, for the action of the 

selection committee to select him with relaxed standards. Therefore, the 
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action of the Respondents to terminate the services of the applicant, 

instead of initiating appropriate departmental action against the officers 

responsible for violating the government instructions in the recruitment, is 

not only irregular but meant to penalize the applicant for the fault of 

recruiting authority and the officers in the selection committee. 

It IN iubmitted for the kind information of the Eon'ble Tribunal that 

no adieu has been taken yet iaphut any of the officeri involved in 

the selectioi*ecruitment process. This dearly shows that there was 

no wrong in the selection/recruilinent of the applicant to the pod of 

Postal Assistant In Manlpnr Postal DMsion. In case there was 

something wrong in the sdection/recrulünent, then certainly the 

officers responsible for the wrong must have been booked for their 

omission(s) and commithdon(s). But, In this Instant case, only the 

service of the applicant has been terminated and no other action has 

yet been takài. This, vividly, shows that the service of the applicant 

has been tennlnated arbitrarily and Illegally. 

5.8. The termination order issued vide Meino.No.B-2/P.F/ 

S.Ghaneshwar Singh dated 9.12.2003 (ANNEXURE-A/1) read-with 

Memo No Staff/118-14/2003(20) dated 1 /2 d  Dec 2003 is not a 

termination-simpliciter prescribed in RLule-5(1) of CCS(Temporary 

Service)Rules 1965. The serve rules, do not provide for termination of 

services of a holder of civil post other than by way of termination under 

Rule-5(1) of CCS(Teiuporary Service) Rules, 1965 or by imposing a 

penalty of compulsory retirement/removal/dismissal from service in 

accordance with the procedure laid down in Central Civil Services 

(Classification, Control and Appeal) Rules 1965. The applicant was 

neither given mandatory one month notice by the appointing authority nor 

one month pay and allowances in lieu of notice. Hence, the order of 

termination amounts to removal from service within the principles of law 

laid down by various legal forums including the Hon'ble Supreme Court 

of India. In this instant case, the termination of services of the applicant 

\ was not ordered on the basis of inadequacies in his probationary or for not 

having completed the satisfactory probation. It is also a well-settled 

principle of law that 'if the order of termination is not in innocuous terms 

'I 
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but attaches a stigma, a disciplinary proceedings is necessary for the 

termination even in the case of a temporary servant'. Hence, the 

termination of applicant's services for the faults of the Director Postal 

Services, Manipur Dii, Imphal or any other authority is not only arbitraty 

but totally unjustifiable in the eyes of law. 

5.9. The applicant has no business to look into the powers and 

functions of the appointIng authority or the recruiting authority or the 

selection committee. Therefore, action if any warranted against any 

irregularity committed by the appointing authority or the recruiting 

authority or the selection committee has to be directed against the 

authority concerned, and not against the innocent applicant. But, in this 

instant case, the applicant has been penalized for certain alleged 

irregularities committed by the Director Postal Services, Manipur 

Division, Imphal. Hence, the action of the Respondents is irregular and 

against the principle of law. 

5.10. The department and the competent authorities in the department 

has no vested discretion to put the prestige and self-esteem of the low rung 

employees in such a way that one authority would select and appoint a 

person to a post after going through the formalities of selection, and 

another authority higher than the appointing authority would declare the 

selection and appoint as void for some fault which is not directly or even 

indirectly attributable to the selected person by putting the selected person 

at embarrassment and under greater mental agony. Such type of action is 

always arbitrary in the eyes of law. In this instant case, the above 

Respondents have victimized the applicant, with such proved arbitrariness. 

Hence, the action of the above Respondents to terminate the service of the 

applicant for his no fault is totally arbitrary and against the principles of 
law and justice. 

5.11. It is not yet proved, in, any departmental enquiry under 
CCS(CCA)Ru lea 1965, either against the appointing authority or the 

recruiting authority or the members of the selection committee that any or 

all of them, namely appointing authority or recruiting authority or the 

selection committee, was guilty of violating the recruitment procedure. 

I 
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Hence, in the absence that none has been held guilty of any offence or 

irregularity and in the absence that no penalty has been inflicted upon any 

of the above authorities namely appointing authority, recruiting authority, 

selection committee, for any proved irregularity in the recruitment, it is 

not only premature to conclude that the selection of the applicant was 

irregular but it is totally against the well-settled principle of law that none 

can be penalized before proving the guilt/irregularity. 

5.12. Neither the appointing authority nor the recruiting authority, nor 

also selection committee or any of the members of selection committee 

has admitted in explicit terms that he/they acted against the prescribed 

rules and instructions in the recruitment of the applicant to the post of 

Postal Assistant(PO) in Manipur Postal Division. Therefore, in the 

absence that none has yet been fixed responsible for any proved 

irregularity in the recruitment; and in the absence that no authority 

involved in the recruitment has voluntarily admitted any irregularity as 

ever happened, the termination of services of the applicant is totally 

against the principles of law and natural justice. 

5.13. The applicant cannot be victimized for the fault, if any, committed 

by the appointing authority or the recruiting authority or the selection 

committee for the following reasons that: 

the applicant was appointed by the competent appointing 

authority; 

the applicant was recruited by the competent recruiting authority; 

and 

the applicant's candidature was recommended by the competent 

øelection committee duly constituted by none else than Head of 
the Circle. 

Therefore, the termination of services of the applicant is irregular, 

arbitrary and unlawful. 
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5.14. The power to terminate a temporary govt servant is a prerogative 
exclusively of the appointing authority. In the case of the applicant, the 
prescribed and competent appointing authority for the P.A-C&fre officials 

in Manipur Postal Division is the Director Postal Services, Manipur, 

bnphal. But, the decision to tenninate the services of the applicant was 

taken by the authorities other than the prescribed appoint 
Lflg authority such 

as Post Master General, N.ECircle, Shillong and the Director Postal 

Services(.jQ) N.E Circle, Shillong. Thus, the order of term inst ion issued 
by the prescribed appointing authority, which was issued under a specific 

authorities, clearly shows that the termination of 

services of the applicant was not done under the exclusive powers and 

privilege of the prescribed appointing authority independently with due 

application of mind but has been done under direction from higher 

authorities. As the power of termination vested with the appointing 

authority is not a tool to please the wishes and personal whims of the 

higher authorities even if the Conclusion arrived at by the higher 

authorities may be logically justified, termination under the orders of 

higher authorities is bad in law and in the interest ofjustice, in as much as 

that the power so exercised violates the principle of statutory provisions 
em bodied in the CCS(Tempor Service)Rules 1965. 

6- DR rAUA OF TIlE REMEDIES EXIIAUS TED 

The applicant declares that he has availed of all the departrnentai remedies 

available to him under the relevant service rules as shown below; 

(i) 	The applicant submitted the review petition dated 

18-01.2004[EyJjpJ171 against the order of 

termination dated 09. 12. 2003[A 	XTJPE..AJ1J but the 

petition Is still lying pending with the Chief  Post Master 

General, N.E. Circle, Shillong for more than l(One) year. 

I 



20 

(ii) 	The applicant submitted a representation dated 02.03.2004 

against the order of the Chief Post Master General, N.E.Circle, 

Shillong dated 17.02.2004 [ANNEXIJRE-AJ3]; and the said 

representalion-dated 02.03. 2004[ANNEXtIREA/19] is also 

still lying with the Chief Post Master General, N.E.Circle, 

Shillong-793001 for more than 1i(Eleven) months. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER COURT: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of which 

this application has been made, before any court or any other authority or 

any other Bench of the Tribunal nor any such application, writ petition or 

suit is pending before any of them. 

RELIEF(S) SOUGHT: 

In view of the facts mentioned in Para-6 above, the applicant prays that the 

Hon'ble Tribunal be pleased to issue: 

(1) 	An order declaring 'the order of termination of services of the 

applicant' issued vide ANNEXURE-A/1 & ANNEXIJRE-AJ2 

as illegal and arbitrary; and 

Such order/direction to the above Respondents to re-instate the 

applicant in service with all consequential benefits; 

Such order/direction to the treat the period between the date of 

termination and the date of re-instatement as duty with all 

consequential benefits; 

Such order/direction as to the coat of the nppliction; and 
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(v) 

	

	Any other order/direction as the Hon'ble Tribunal may deem 

proper to render justice. 

9. INTERIM ORDEL IF ANY PRAYED FOR: 

Pending final decision on the application, the applicant seeks the 

following interim relief: - 

The Respondents, especially Respondent No.1 viz:The Chief Post Master 

General, N.E.Circle, Shullong - 793 001, may kindly be directed to 

dispose of the applicant's review Petition dated 18.01.2004 and the 

applicant's representation dated 02.03.2004 by spealdna orders within 

such time limit as the Hon'bie Tribunal may fix. 

10. IN TUE EVENT OF APPLICATION BEING SENT BY 

REGISTERED POST: 

The applicant declares that the application is filed through his advocate. 

11 PARTICULARS OF BANK DRAFT/POSTAL ORDER 
FILED IN RESPECT OF THE APPLICATION FEE: 

Indian Postal Order Number  

Office of Issue  

Date of Issue 	 : 

Office of Payment 

12. LIST OF ENCLOSURES: 

Application aIongwith Index in Appendix-A 

Ann exure - ANNEXURE-A/1 to ANNEXURE-A/20 

Indian Postal Order for R9.50/- shown in Para-1 1 of the O.A. 

611k,ml-ow 
El 
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VERIFICATION 

I, Shn S Ohaneswar Singh, S/o Shri Komolo Singh, aged about 38 years 

employed as (Jramin Dak Sevak Delivery Agent © (Jraxnin 1)ak Sevak 

Mail Carrier at Langthabal Kunja Branch Post Office under Manipur 

University Sub Post Office in the Department of Posts in Manipur Postal 

Division; resident of Langthabal Kunja village in the Imphal West District 

of Manipur State, do hereby verify that the contents of Paras 1 to 12 are 

true to my personal knowledge and belief and that I have not suppressed 

any material facts. 

Date Ao 6 S L. aww o'  61 Sign re of the plicant 
Place:: 

To 

The Registrar, 
Central Administrative Tribunal, 
Rajgarh Road, Ouwahati —781 005. 

MV0.10 

0 

-- 	 - 
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(IWO-YEAR COURSE) . 
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GOVERNMENT OF MANIPUR 
(FF1CC 	'F PUTY COMMiSSIONER rMPJTAL WTT DIS URICT, 1IP r 

IT 

- 	. 	. . 	 Sagolsem 	 Singh 
I i-iS is to cerl?.rl. that Sliri/Aumari 

S./o. D/o ................................................................................. of 
Dfstict Impi;al Th?sT 117 f17: il.faniui-  State belong to [he ilieifei COM177107.;01 t/iicli is recognised cis a i ichia,-' Class ziiid'r : 

) 	Reolutio;i No. 1201 1/E&'93-EOC (c) dated the 10 September, 1993, published.in the Gazette cf tndi Extraornary Pan-I, Section 1, No 186 daed 13 Sop:e:er 1093 

:i) 	Re5olutio: No. 1201119;94-SCC dated 19Octcbr, 1994, published in the Gazette ot India Extraordinary Pal-I. Sectica 1. fo. 163. dated 20 Ccer. 190-1 
ii 	Resolutin No. 12011Th35-BCC dated 24 1  May, 1995. published in the GazeUe oInda Extraordinary Pa-1, Section i, No 63, dated 	May. 1095. 
v) Reoluticn No. 1201114196-6CC dated the 6 1  December. 1996, published in the Gazette otndia Extraordinary Part-I, Section 1, No. 201 ded 11 December, 196 

Sli/Kuinaui 

	

Sagalsem 	 neth'ar .... . . . .

o;id'or h/sI:rjn.':,/; 
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1)L/:FtiIL:.N F OF PO S1 ND1' 

011 ft F. ør I 11 DIRU (It PUS I Al Sif? \'l( I S, N4ANIPt IR, It"vti'I lAt - 1950() 1 

No. 13- iO/PA-DRJ200 1. 	 Dated 2504.2003 

The fouowing candidate has been dcclarcd selected in thc 
recruitment of Postal Assista.nts from (3DS agents for the year 2001 in 
Manipur Division on the basis of merit 

SLNo, Name 	 Roll N Total narkcc1 

I. 	S. GFaneshwor Singh 	NtIfMN-13 	61.6 

çR.K.B.Singh) 
Director Postal Services 

Manipur, liuphal - 795001. 

Notice board, divisional office Imphal. 
Notice hoard, imphal FlO. 
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flEPARIMNT OF POSTIS:INDJA 
O1'Fl(Th (.)F THE 1)IkEClQ1 k'OsrAL SERVICES 

MAN 1P UR:IMPH,\ L-79500 i 

N. 310/PtDR/2OQ1. 	
22.O5,2'. 

,-----.-.- ii a 
(iL)S4)A.Lao. 9thabal Ku.nja 

P.O.- MazipirUnivcxsLty S.C). 

Sob:- 	'acica 	ing ito th ve of PortaI Assistant. 
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(R.K, B Sitth) 
L)irc1r 18;a Se 
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cflpkfon epoofpj training . D'urii the practicai 1.iuig pezoi be iuflised indpen&ndy 
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Director Posfa 
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1nlbrJ)ij 	and 	 atjoj1 She wi ll 
J)lC:isc Iclje Sbij S. Glianesj>1 1 flLlj ifl I iin, 

I.) ii ec or I 'osl;tj Scj 
r: lI 1 )pI)I7;5()) I 

rUe  
low 

- 	

oca° 



. 	 : 	 • 	 • 	 . 	 . . 	

: 	 . 	

. 	

:' 	

":' 

DEE'A.RiI1EN'(' of' POSTS ' 	
FRii 	THE I)JRE( J OR, POS 4 AL 'I RAINING CN'1 

.,: : 
	 . :. ' 	 . 	

. : • DARBHANGA46005 
.. 	

knrn No ii- 1 iFk(I l.fUUCtOfl//(. fLilied PA/SA Ca(J!cIO304. 

	

At - 	I 4 '1 D3N )Ite(1 29 09 2003 

( In succcttuI COfllpIetiQfl ot 	() da' 	of tilCol I (IL ii Ii uining, tik 1I 
fliLu(1cmd ti dItI((S aie !ei by i chLd in tilt, t Ici m)( )Ll (it 29 09 200 and it, 

. ctirectd to report to tile offices fl(.)ted agai ust t hel r names tor airther duties 

. 	. : • • 	: • • YJAjC.RCLE 
. 	 .. ....-.. 

 

Thu. 	i7ö • ;; 	i(l, jij [i 	• 	 .-. -..- .. . 	. 
.- .- 	ejflu_I:L 	

I2a_. 1 	PUt1ic4 (1(.j)8 07 2003 Name or 'iraines• 	tace Of POStI%g 	SQCtj)fl/O f Remark;; 

	

No 	J H 

- 
- 	M'io no lQ- 14/jJch_\, Jjj DalJd at, ( hatra th 08 07 2003 no 	

PLthPoung 

I---SQC

kS- 
2 	

J 
T 

Clu 
he Sufidtof P0's. vLa(Ji1ut,aI3j Divi.ioo, Madhubanj 

no: DR 28Irnjict1Or[/t/96 Datd at Madhubani flie. 23.07.2003 i1:Ifl 
NE CIRC1 — 

.................................................................................. 

- .. 	Mpo 	. fflduUiori 1iiinnc 	l)atuJ1 072003 Name of 1rnecs 	
•1 Place of' Pos(j 	Sect iim/R 	lenar 

......................-..—. 

	..............—:.............H.........................-.-
' ................. ..... 

	

	

md, .K.olij ma- 797001 
Mmno tth D-7 ( ki L/I V Dtd at Kohtma tli 01 07 2(3 

xC,
-  - - j Sum mt kurnai 	- 	RC)Of1e(f to N.61, A-2 	 - - 1 Mwnia Kimiar 	 Icpoiie to Di vn, 	A-30 Mi&s. Kczhak,o 	 I'cpçi'ted to  

--j ........... 2 . ...........L 	 einw 	.J9Ld to 1)1 'u 	........A••12 't'hc SPO's, Dbnn az;u Di.sjon, Dhr mn.lpar -7992$o, No.: iJn-23/c/j)NRJ(.1 it i)td ., I )h 	the 30.06. 2(103 - ......... 	
.. 	.. ..! 	 -...J:iLL1 

_?L ,1 



> 
JA 

I)CPAi i':wT j?  P' z r:3 JNJ)JA 
C)itCE OF TilE DTECTOR OS'LAL LhfiCE 

.M:.. 	
. 	. 	

. 	dated 23.09.2(03. 

i' 	iu t 	V)41.2e 	SOINUM.  

ccdaLO1 "1 ii k.I Mijuag kt. PTC, Det 
..' i 	Lçr1 	wj çr 

.' 	 LI C) 
#(S 	

*6S4 	*1p,z Will 	 to nil cr,ii.niott 	 - 

XSI) 

Director Poulud Servicoa  
14 Mzpi- irJ-795OOi 

1. 	. 	Pt 	9il 	 ii 	eceny 3ti.ou. 
Th Di cUcr?  PEt L 	i46jO5 fr iixi w.r. hi I 

f !i i 	LI1 d PA Aca '/O3-O 	22 7 03 

Dili  

• 

	

. 	. 

(i..K. B. 

	

• • ,. 	• 	• 	• •. .Di:torPOORI Zr 

be grue 	

vict, 
S ..  

CoPY 	• 	 . 	 . 	 S  • 

0 jflel 	 •. . • 	 . 

•1 	 • 	4dVO' 
L 	 • 	 .• 	S 

	

S 	 . 	 • 	 S 

MOR 



I 

- 

ru 
:. . 	 C.O_15 	-. 

-I 	.. 	 . 	 . 	 . 

- 	 . 	 . 

DEARiiñiNT OF O.iS, flJr)iA 	. 	. . 	. 

	

( 	,J c'1 I L{ 2(7 1I nttTr F91 qT n.5  ,liftzr Enr) 
(c.. ' uto 27, os and Tdor ip1s I m cui it Uandbook, Voliune 1, 

I 	'Suond ci lion) 

	

yj 	Ntf "fl '4 
O)Argo Rcpoil. n4 RCt.i pt for Lvtl nd tarip o trnfcr of cirirgo 

ol  i{1 rr i 

	

(crtjfIeI that th cn L2C of,  th 	mtc 	,a'2 

(un) ir' 	 Mu 
to ( 	

I 	 at (plac) 2,y 9i 

ri 
l 

	

die, 	lit •l ,( I1I1c ; 	itI 1  

, 	 ? 

. Q..,... ' - ..  
)/7jfr/DtLCd\r).9(1y( 3 	I  

I 	 tnuij'r f 	7 

Rchvrng OIhcr 1 . 	

. 

grUe C'PY 



I 
DEPARTMEN'1' OF POSTS 

01""'Ji"IC-f-1, OF THE CFIIEF POSTMASTF,R (JE3NERAL:N.E.Cj RCLE:SHI LLONG 

No. Si.afi7 t 1 8 1.4/2003 (20) 
	

Dated Shillong, the 24-9.-2003 

SHOW CAUSE 'NOTiCE 

Whereas, Shri S. .GharicshwarSingh has been selected as PA. Mampl..'i.  
Division ignoring the . prescribed procedures for selected 'of PA by 'the DPS 
Maniur Division, imphal. 

Wheràs' the PMG Shiliong, on review of the case finds 'that th 
selected of'Shri S. Ghanshwar Singli as PA Manipur Division is irregular as the 
post was declared for: .00, but OBC candidate has been recruited against the 
vacancy in 'order of theiit' But the relaxation of age is not admissible in the instan 
case as pec'Ministiy,'of'PersoncJ, 'PG and Pensions, D.O.P. 'and Training OM No, 
330 /?o-r:slt(Res) dated 17-1998 

Therel.bre,' fl is decided to teniinate the selection ol 	;1'i 
(Thaneshwar Singh a.s PA Manipur Division. 

Shri SAGhane.shwar Singh, GUS .DA J'anthabal Kuna Ei)EO 
hereby given an opportunity to, show cause as to why his ielection as PA Mwiipi; 
Division houid not be lertninated. His wvil'tcn reply should reach this office withh 
10•1 0-03'as desired by the.'PMG. 

(LALFILUNA) 
Director of Postal Serviccs(Hq) 

i,.: O"/ to 

Shri 
M'ipur i)ivision. 

S.. G1'ianeshwar Singh, Gl)S DA I.angt1iabal 'K.unja 

2) 	The Director of Posti) Services, Manipur Division, lmphal. 

U! 	/ 
Director of Postal ServiecsU fri) 

N.E., Circle, Shillong. 



The Director of Postal Seces (HQ) 
Office fo the Chief Post Master General 
Northeast Circle, Shillong, Meghalaya 

THROUGH PROPER CHANNEL 

Reference: Show-cause notice dated 24-9-2003 asking me to show-cause as to why my 
appointment as PA, Manipur Division should not be terminated 

Subject: 	Submission of written explanation to the above referred show-cause notice 

Sir 

With respectful regards I, the undersigned, now serving as PA, Mcinipur Division beg to 
submit the following for your kind consideration and favourable action: 

1. That I was served with the above referred show-cause notice dated the 24th  September 2003 
asking me to show-cause as to why my selection as PA Manipur Division should not be 

terminated with the observation that the post for appointment for which I was selected was 
declared for OC, but OBC candidate has been recruited against the vacancy in order of 
merit and relaxation of age isnot admissible in the instant case as per Ministry o)PersonneL 
PG and Pension, D.O.P and Traming OM N2  3501 1/l/98-Estt(Res) dated 1-7-98 and my 
explanation should be reached within 10-10-2003. Regarding the matter, I beg to submit the 
following: 

That, I was initially appointed as Gramin Dak Sevak, Delivery Agent, Langthabal Kunja, 
EDBO, Manipur Division in the month of November 1994. Since then, I had been serving 
as Gramin Dak Sevak, DeliveryAgent, Langthabcil Kunja, till 251hMay  2003 the day when 
I w s appointed as PA, Manipur Division. 

As the vacancy is for the year 2001, OBC candidate will be within 38 years of age by 
extending 3 years as per provision at page 257 Published by Ministry of Information and 
Broadcasting, Government of India. OBC, SC/ST candidates have upper age limit of 3 
years and 5 years isshown in the notification of C.O. Shillong N. Staff/125-1/2001 (Pat 
II) dated 18.12.2002 for one un reserved post of SBCO for the year 2001 (Copy enclosed 
for reference). 

That, pursuant to the said employment notice I had applied for appointment to the said 
post of Postal Assistant, as I am quite eligible for appointment to the said post. Likewise, 
a number of candidates hae also applied for the said ost. The concerned authorities 
selected 5(five) candidates, including me for the said post on the basis of the marks 
secured by the candidates; The written test amongst the said 5(five) candidates including 
me was held on 13-4-2003 and 5(five) candidates including me was held on 13-4-2003 
and the Typing test as well as computer test were held on 20-4-2003 and ththva voce was 
held on 2(4-2003. The result of the said DPC/TestlExamination was declared on 25-4-03 
by issuing a notice wherein I was selected for appointment to the said post of Personal 
Assistant (A coy of the said notice is enclosed herewith for your kind reference). 

That, after the issuance of the said notice I was served with a letter dated 22-5-2003 
whereby I was informed that I have been selected to the cadre of PA of Manipur Division 
wide Office Memo dated 25-4-2003. The said letter further directed me to undergo 15 

#!~Vkif 10 e true Cop; 

Advocate 



* 	t 	(fifteen) days practical training at Imphal Head Quarter (A copy of the said letter is 
enclosed herewith for your kind reference). 

v) That, subsequent to the selection of mine as Postal Assistant I have joined my duties on 
26-5-2003 and started to work/serve to the full satisfaction of my superior officers as well 
as public in general. I was also served with a letter dated 15-7-2003 written by the 
Director, Postal Services, Manipur, whereby I was directed to undergo Induction Training 
for Postal Assistant at. Postal Training Centre, Darbhangà, Bihar from 22-7-2003. 
Pursuant to the said letter/intimation I had underwent the said training and completed 
successfully and thereafter. I .qlong with other participants were released from the 
Training Centre for further duties vide Memo dated 29-9-2003. Thereafter, I have joined 
the office on 6-10-2003 for further duties (A copy of the said Memo is enclosed herewith 
for kind reference). 

That, I beg to submit that as stated in the foregoing paragraphs, the said post of Postal 
Assistant was advertised for appointment from amongst the candidates/incumbents holding 
the post of Gramin Dak Sevak who have completed three years as on 10-2-2003 and who 
passed the 102 standard. lam a graduate and I had been serving as Gramin Dak Sevak 
since the year 1994 till the day when I was appointed to the said post of Postal Assistant on 
the recommendation of the duly constituted DPC. Apart from this, I being the member of 
OBC, the upper age limit for recruitment/ appointment to the said post of Postal Assistant 
was relaxed by three years as stated in the employrrent notice itself. 

I have not seen the letter of Ministry of Personnel, PG & Pensions, DOP Training OM 
NQ 350 ll/1/98-Estt(Res) dated 1.7.1998 contained in the notice. 

That. I further beg to submit that as stated in the foregoing paragraphs there had not been 
any illegalities/irregularities whileappointment me to the said post of PostalAssistant. Apart 
from this, I hue successfully completed all the Training for the said post. Therefore, I may be 
allowed to continue to work/serve as Postal Assistant, as usual, by rescinding/recalling the 
above referred show cause notice. 

In the premise.s aforesaid, it is most respectfully prayed that your good-self 
may be kind enough to look into the matter and allow me to work/serve as Postal 
Assistant, Manipur Division, as usual and to drop any proceedings against me, 
by recalling/rescinding the above referred show cause notice for the ends of 
justice. 

For this act of kindness I shall ever pray. 

I received the letter on the evenmg of 6' October 2003 and the reply to the show cause could 
not be sent in time, as curfew was imposed at Imphalon 8th  October 2003. Hence 1  the delay 
in 

Yours faithfully 

 

Imphul, 9 October 2003 

/ 	 rsJfled 

 

enclosures: as stated above. 

S. G. _ 
S Ghandeshwor Singh 

Postal Assistant, Manipur Division 

~_V~' 

to be tue Copy 

Advocaffl 
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The Chief Post Master General, 
North Eastern Circle, 
Shillong— 793 001. 

-. 

Dfljtt. 	N\ 
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Subject: Rcvicw Petition undcr Rulc-5(2) of CCS(Tcmporary ScrvicPulc;; 
- Case of Shri.S.Ghaneshwor Singh. Postal Assistant (Since 1erminat.ec). 

GDSMC(C)DA, Langthabal Kujna EDI3O, Manipur Univcrs', 0. 

Respected Sir, 

The petitioner is your humble subordinate presently working as GDSMC(C;/ i 

Langthabal Kunja EDBO in account with Manipur University S.O in Muriipw ruswI 
Division. The petitioner was served termination order on 24.12.2003, and has since ocen 

terminated from service with effect from 25.12.2003. 

2. 	The present review petition is submitted, under Ruk-5(2) of CCS(TewpuidIy 

Service) Rules 1965 read with D.G P&T Letter No.7-46/83/Vig.Ii dated 26th Mar i 984, 
against Director Postal Services, Manipur Memo.No.B-2/p}VS.cjhanesliwar Sineh dated 
9.12.2003 read with DPS(T-TQ), Shfllong Memo No Stff/11g - 14poiypo dnted  

Dec 201)3. 

- Copy of DPS/Manipur Memo.No.B-2/p.F/S.Ghaneshwar ingn aated 9. i.zuu. 
and DPS(HQ), Shillong MernoNoStaff'!! 14/2 00 00\ dd ! ! I nd  tTr )fl( 

are attached as AINNEXURE-Aj'l & ANNEXUREA J!2 .  

The petitioner had been working as GDSDA(C)GDSMC, 	Lijd Küiija [1)DC 
in account with Manipur University S.O with effect flout i. I I. 1994 vitiiout aiiy Dieii 

The Director Postal Services, Manipur invited application from amongst those (jL)5-statr 
in Manipur Postal Division who have completed 3(Three) years of confln,ioi,s cervi, ac 

on 10.02.2003, for filling up l(One) post of Posta' Assistant in Manipur Postal Di"Hn 
through an Employment Notice published in the local daily on 21.01.2003 .A 
said Emploent Notice, the minimum educational qualification reqoired 	C 2 
standard or equivalent from the recognized Board/University and dfic jlil.si die fiji 

submission of application was 10.02.2003. 'Ihc said Employment iNoImcc amso prescrmncu 

the maximum aie limit as 35 years for General catem2orv candidates wit Ii raxej as , ' I I III I I  

of 40-years for SC/ST candidates and 3-years fr 0!C  

'4~ 
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- Copy of Employment Notice issued by the Director Postal Services, ivianipui and 
published in the local daily 'The Imphal Free Press' on 21.1.2003 is attached m 
A.NNEXTJRE-A13 

4. 	The petitioner fulfilled the eligibility criteria prescribed in .hc E 	iind 

attached as ANNEXURE-A13 and accordingly applied for the posL wilbisi die piesri'oed 

time limit The petitioner's application was put through the rigorous scrutiny or the 

screening committee constituted for the purpose by the Director Postal Services. Manmur 

and after thorough screening the petitioner's canddaP!rc wi.s fo'.ind !igib1i fr hn 

considered for the recruitment of Postal Assistant in Manipur Po1al Division against th.' 

announced vacancy. 

4.1. It is therefore submitted for your kind mformaton that the netitioner's date ot birth 

as per the High School Leaking Certificate issued by the Board of Secondary Priiirnfinn  

Mampur is 1 January 1967 and hence the petitioner, also a OBCcanddate, a &' 

within the age-limit prescribed in the Employment Notice attached as ANNEXURE-A/3. 

Hence, the screening committee as well as the Director Postal Services, Manipui aiiowu 

the petitioner to participate in the said recruitment only after the full satisfacuon that the 

petitioner fulfilled all the eligibility conditions including the age limit 

4.2. 	In the recruitment, :thC applicant stood fii in the uu-d. 

constituted the following: 
-' 

40-Marks (i.e. 40% weightage) for percentage of niark ecurcd in the 

Educational Qua1ification; 

5-Marks for Proficiency in Typing; 

5-Marks for Knowledge in Computer Data Entry Operation; 

30-Marks for Written Aptitude Test; and 

20-Marks for Interview 

4.3. The interview was conducted by a Committee comprising of the followinp- ,  huiii 

level officers in the month of Aprill2003: 

ShrLR.K.B.Singh, Director Postal Services, Manipur, imphal 

Shri.I.Pangernungsang Director Postal Servies. Mizoram. Imonal: anu 

Shri.Joseph Lairinsailova., Sr Supdl ot'I'ost Otuices. Meha lava I 
Shiltong 

00
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It is further submiUed for your kind information that the Interview Commiuee asu 

bad gone through all the relevant recruitment records including the application submittea 

by the petitioner for the post. 

Thus, only after the complete satisfaction of the interiew Cwn11dtee i.uu Uie 

was eligible to take part in the recruitment, the petitioner was inierviewea anu SCICCICG as 

Postal Assistant in Manipur Postal Division vide l)PS/Maninur Notice No -Il)/lA-ik: 

2001 dated 25.04.2003. 

- Copy of DPSiManipur Notice No,B-10/PA-DR1200 i dated 25.04.263 , a 
as ANNE.XURE-A/4. 

'Ihereafter, the petitioner was ordered to underQro 15-days Pnfical Trmlfilly t 

Imphal IWO vide DPS/Manipur order No.B-10./PA-DR/2001 dated 22.05.2003 qnrl wa' 

ordered to undergo 70-days Induction Training at Postal Training Centre, Darbhnga 

(Bihar) w.e.f 22.07.2003 vide DPSfManipur order No.8-I 0/PADR/200 I datcd 

15.07.2003. 

- Copies of DPS/Manipur orders No,H-l0/PA-DR!2001 thted 22.0.?flft 

15.07.2003 are attached as ANNEXURE-Ai'5 & ANN[XURE-A,'d. 

After the successful completion of the tiiining 	Diieeui(TTC), ' u 

MemoNo.H-liTRG Inductionilinified PAi'SA CadieiO3-04 dutc.d 2.Ü.23, ihe 

petitioner was appointed as Postal Assistant, Imphal HO vujc ui,'Mampiir oroer 

No.13-2/PF/S.Ghaneshwor Singh dated 23.09.2003. The petitioner nssiirned a l'o'ta) 

Assistant, Imphal HPO with effect from 06.10.2003 after return frori PTC'!TTh!!im' 

- Copies of Direc.Lor(PTC), Darbhanga. Memo.No.I-i- 1 TRG induction, U ui lied 
PAISA Cadre/03-04 dated 29.09.2003 and DPS/Manipur order No.B-2/P' 
S.Ghaneshwor Singh dated 23.09.200i are aU.a...ied aS ATN'T"MEA—U-0,E-A,7 
ANNEXTiRE-A/8, 

Soon after joining as Postal Assistant at Imphal IWO, the petitioner was served a 

'Show Cause Notice' vide Chief PMG/Shillong No.Stft'l I -14/?fl03(?ri) dl'l 

24.9.2003, and the petitioner replied to the said show cause notice "ide rep!',' di'' 

9.10.2003. 

- 	Copies of Chiel' PMOfShi I long No. )a ft' I 1 - 11901 )( ) (1lIc(1 )4 •1 . ) 

Petitioner's rep!)' dated 9.10.2003 ac attacJ 
ANNEXURi-Ai 10. 

floe 
So be  grue CopY 
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But without considering the above facts that the selection of the 1eiidonei as 

Assistant in Manipur Postal Division was made in accordance with the ruies made by the 

(nvernment for the said purpnse, the services of the petitioner hive het'n irrew,krtv iii,i 

arbitrarily been terminated vide DPS/i\'iampur  

rls ,i C) 12 'Ofl) read-N-vith ('I,., 	i) 	n/(.'L,;l$.-., 	 KI  ,___ 	 ..- 
( j"iid 

Dec I 	 LjJj. 

1he. PtCSeflt rVi('V nctititi is lherrtr 	ihi(t on ih" 

9.1. 	In the DPS/Manipur Memo.No13-21'P. F1S.( ihaneshwar Sinh dated 1) 1') ,1)1 ). it 

is stated that the termination of the serviee 	f'  Iie p'! !"".' 	 1rL' r'l , 

ground that the selection of the petitioner to the pest ''as irrcguar. Eat, t ma': 

confirmed from the facts mentioned in Para-2 to Para-S above that tc 

the petitioner to the post was made in aeeordwce 	iLh ie ôd\ci i;tIteIIt; 

Employment Notice issued by the DPSiManipur, attached as ANNEXU k E-i. .. 

If the recruiting authority was responsible tbr not Following 0.).. Dent 01 Per s.'. 

Trg,. O.M No.3OJ 1/1/9R-Pstt(1es)'dalerJ 1 7 199R thrn th-' netititmer c:in not h' 

penalized for the wrong done by the recruiting thHt': 

9.2. 	W. the Chief PMG/Shillong Memo.No.Statt' 	4 	!o I otllro I 	•' 

2003 (ANNEXUR.E-A/2) it IS flieflhlofled thai the I )P(' concIci;n 	I I 

DA(P) &. SSP as,members sekced i.n O!3C candte er rehvin 

eligibility criteria. But in this instant case, the petic:: 

- 	 1. • 	 .- .................  ..ornmILLc.c oIIIsLlng U& Lit )ItIt1JIa, I..1 .i 	 ..i 	 ..,. 

by any committee in which the DA(P). as a iiienbti. 3' 	1.1011 I 

the committee consisting of the DPSihiiphai, E)PS.'Mi,.uram and Skjs .iiiin' 

as members can not be cancelled for someth I nii done hv a comm lice%01101  

consisted DA(P) ilso 2S members termin1ion of the ntit inner Ic not nI 

arbitrary but totally unwarranted; 

9.3. 	Recruitment to the post was to be madC on the basis oi terms ana eiwlnhIii\ 

conditions given in the open advertisement made lr the ntirpose 	In I lit 

advertisement (i.e. Employment N oti':e d1'i.1 71 . 0 I '0 	A ,It'I\' III? • .' 

is clearly shown that the i aximum age  
.J 	I ... 	._. 	. 	_.. ... 	 c\Ic' 	•... ...1 	J.., .... 	. 	• 	.. 	. anu uI'... rnaAlmuul 	I 111111 1 '.11 '..JL)._ 'L.dII.4 	.•' •. .......... ..• 

Uc petilialiel 	as aidy 36-'i'eais 	 4I 	'., 

01"a 



Therefore, the eligibility cønditiOflS pieseiibed in the ieei uitnient iioti Iic.iuoii Lim 

not be modified to the disadvantate of the petitioner in a lai.er date much ailci Inc 

completion ot the selection and appointment Thorr lr' tirm I ntt i'n of r..'t it 

from the post of Postal Assista!it, Mnipir !o:'! Di.:Hn 

Memo.No.B-2,P.F/S.Ghanch'var Singh doted I) 	2OO2 	.Pl 	 A 

totally against the principle vi 	a 	dl 

9.4. 	While it has been specifielly si.ted n the fir'a nrur2nh nf the r 	t).l( 

Shiflong Mem0.1,10.Staft7 118-14/20 (1 3(20) dated 0,?' 	 • 

Manipur Dn, Imphal ignored the prcscnbcd proocclurc for eiccion, t h..,; ;: 

all bn shown in dic said lnniv as to 1iu' the petitioitei Wital IL)OitSbi. lvi iii.. 

wrong or irreguiarit.y committed by the DPS, Maiiipur Eni, i tupital. if tute Liv 

Manipur Dn, Imphal was responsible for irretuiar selection, then suflawe action 

should he initiated against the DPS, Ma.nipiir Dn Imphal fi'tr the irret'iilarilv 

committed, and the principle of law does not warr2nt that the petttoner .hri 

innocnt about the foul-play done by the DPS, Manipur Dn i to bc peruft.ed. 

The authority deciding to terminate the serAiccs of the p itio;1 . 	o eq; 

to reply the following suppositions: 

1) 	If the irregularity in any selection i notieed aer th' ret .....t 	"' 
'4 	4 	41 	'\111.....41. ..,,_ 	.1., ... 	.._. ..................... I_I.. 	•... 	..t 	. . 	i rccrulLcu o ilCi , 	 . 	 . '., •,,.,,,,., . 	 ......... 

reciutted officet who had ahieady  

ii) 	If the irregularity in any selection is not!ccd qVior O)o de:'' •"' t1 

irregularly recruited employee, then 'Whethcr the  

admissible to faniiy of the irreguaft recrui dd ed 

be discontinued'? 

1-tence, if the reply to the above  

pension, as the casc may be, in the above :uppot ion: cannot h dH :vt 

then thcre is ito justifica1on in the actiO.1 	i t 	 ...: 

petitioner in the piesent case. 

9.5. 	The petitioner did not get hinie!f selected to the pct 	Potol  
Division by fraud, coercion, intimidation, d;;,e.:-., 	 ..................... 

any other such illegal act. 	I neiek,ie, c\eii i C i i i (III ItL;,I •. 

*. -. 	': •': C 

- -.-,----,,-- .-- 	- . 	 - - 
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reeruitnient notification, the responsibility Calillot be SJIIiIeU 10 IIIC J)CtlL)UICP 

shoulder to save the skins of ollicers respoilsihic ftr irreL'uIar recruitment 

notification and irrepIJla,r selectiô in vinlatiun I oovilrrimoni mci n ii't unc Wh'n 

the recruitment process was already o"er.  

	

,,,. 	,.,.••,;,,, 	.,,. 	 .. 	 p COT1p* u._ 	all 	ppO ;ia& Pi ,,  m._&..  
cadre of Postal Assistant, the ser i e ut he 	 . 

for the sake that the recruiting authority was ISJOIIit)IC JI XP I!PP II 	 I 

the recruitment notification. 

	

9.6. 	The compctcnt authority, as per Chici PMG, 
shod 	-. 	 -, 	 . 	. 	. 200(20) dated 1 i2 Dee 200i, while ueeIuIiig to ieiiiIinat. u 

petitioner, was duty bound to show as to how the petitioner Was respo ibe ioi 

including the age-relaxation criteria in the Employment. Notice anwor as 10 now 

the petitioner was responsible thr the action of the selection committee In c'lcrt a 

candidate on relaxed standards. If the nelInpr n.',i L.. 

including the age-relaxation criteria in the Employment Ncticc 	'.v 

selection of candidate with relaxed age-iiit:, then tL; 

penalized with the order of termination. 

	

9.7. 	The termination, vide DPS/Manipur  
A 121.21003 / AhtKT1..rTrnr A I\ 

 uaLcu 1, 	tiMiN 	 i, &u- 	 iva, 

No.Staff/J I S- 14i 2OOi2O) ditd I  

prescribed in Rule-5( I) of CCS(Teinpoia,y Service )Kuies i"n.. 

stigma in the order that the termination was orderei hevOnl mc scnrc ni 
CCS(Temnnrarv Service)Rijles 1965.. This niav he evident mm lhel Iaet that the 

petitioner was neither given the mal'dator\' one mn n-k 11i t 

authoritynot the one month pa).' and allo\.\'ancc in 	of lhc nH. 

order of termination amounts to removal &o m serc wi 

laid down by vaious legal truiiis including the. lion' hk Supi 
eiiC 0hi I ol 

11 

muli 

In this instant case, the termination of services of the petitioner Was not orf.]er 
on the basis of inadequacies in his prohal innnrv or br flub havi my ('mnl"h d 

satisfactory probation, 	1.-iflod n6tit"0101 i t. . 	; I 

irtnma1ion is not in 
 

servant'. Ileiie, the LenniiLoi 	•'•' 	ILL, 	II 	IL l(IIII 



/ 

Maniptir Dn, Imphal is not only arbitrary but totally unju flable in 
We eyes ni 

law. 

, 	i 	* 	.... 	 ci 
9.8. 	

The petitioner has no busr1ess to ooc iao ue pov.,., 

appointing authority or the reiuitng 	idi i 	
c;cL1;Uti Ltiii 

Therefore, action if any warranted aainsi a liv i treujzin IV CUhli P1! I I' I PV ii 
apDointing authority or the recruiting auihorhI\: or he cIrc1,(r1 

CUII1n1 I1'li'i' ha U 
he dirc(ed against the nthoriiy eotirri:.rf 

nil ns 'i n ,in 

petitoner.  

	

9.9. 	
The depanment and the competent authorities in toe Uepartiij os 

no es1.e(I 
discretion to put the prestige and self-esteem of the low ruw emnJovN'c In 'irh 

	

way that one authority would select and appoi! 	perso 	'o't 	er 
through the formalities of Selection, and another authori: 1  hhr hn tH 
appointing authority wouki declare the selcctio0 and appoint a:; vod 

fault which is not directly or even Indirectly attribVic k) the sclecied 

putting the selected person at embarrass,iient and under greater 111en1a  

Such type of action is always arbitra' in the eves 
of law and the case ol 111 Petitioner is the one comes under siic.J 	r I 	 I 	iiI 	, f' th. 

authorities concerned to terminate the servj of th 
 + LO+ 	_,h1 ) . 	i:. , 	

."L ...... u 	and g*IL 

	

9. 10. 	II is not. yet, proved. in any dc alimenfal enoijtrv IJnd(r (( 	(( ( A 1IiiI 	I 
either against the appo!nt!flfl athorit , 

 
of the selection committee that any one of th ab'c ra:i': 

	 .I. 

or recruiting authority or the seiecti 	COfliUiC 	.; 
recrujtnient procedure i lence, in the absenc e. that none ha hen hd 
any offence or ieguJari' and in the absence that no penalty has been

flhi1t'i 
upon any of the above for the proved irreguIarj. 

in the recruilnictit it is 1101 ohiI 
premature to that the selection of the petitinnr 

Wi1 irromi In r h,1i It t 
ainst the well-seffld principle 

 
the guilt/irregularity 

Neither the anpoinlino authority nor the reep, '0 i  

(:0!flfltffi.i' 

 

I SS.4 	

P,,•,j 	..,, 	........ I 	
,. 
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recruitment of the petitioner to the post of Postal Assistaii(( VU) iii Maiiipui' i'sia 

Division. Therefore, in the absence that none has vet been hxcd rcsnonsbie br 

any prnved irreuJarity in the recrlJitm(nI anil in I h' nhs''ne' that no at hrriv 

involved in the recruitment has v un'i!'.' !' 	''r'' 	 ' 

happened, the termination of scr'icc:; of the  

principles of law and natural justice. 

9.12. 	1 he petitioner cannot oe VIctinuzea n.1 ie IjiUll., ii an'. Luwn:iIn..0 

appointing authority or the recruiting authority or IflC .SCICCIIOfl Ctuflflhlil(:C for IlW 

foUowine reasons that: 

1) 	the petitioner llvas appointed by Uic uiupeiei 	 uud. ,i 

ii) 	the petitioner was recruited by the compctct rccr 	rig authn 

the petitioner's candidature. was recommended b'' the com;ete; 

selection committee duly constituted by none csc •' i'in kJ ' 
Circle. 

Ma 

9.13. The power to terminate a temporary govt servait isa prer.'i'. 	':chH''1v (' 
the appointing authority. 	In the case of (he petitioner, th prc:;e: 

competent appointing authority fur th P.A-CdI 	m.. 	;all;f)14I 

Division is the Director Posthi Ser'ices, vii.tn 	, 	 ) U , 

terminate the services of the petitioner was taken by the aui rinrines olner rnai inc 

prescribed appointing authritv such as Po1 Mnstrr (irnor.11 N F ( rr! 	h 

and the Director Postal Services(!-!Q 	 !h11 iI,. •r 

termination issued by the prescribed appoi nti n nuthcri tv. 

a specific direction from the highcr authorities, ceu1v 1.s Ukt t:i. 
of services of the petitioner was not aujie under the  
privilege of the prescribed appointing authority indcpendenI\' witn auc 

application of mind but has been done under direction from hihcr aijilioritics. As 

the power of termination vestcd with the appoint int utthrriiv i 	a lool 

please the wishes and personal whims of the higher  
conclusion arrived at by the higher 	hortc: 	- 
(CrfflindtiulI widei (he uidei ) of iilgiIu iULii.M i 	: 	 u 's 

of justiee, in as inueh as that thc 	su 	 i 	iaw 	: 

statutory provisions embociied in ihe 	I cIvlpo;fl\ ,:'\ '.• 	
. I't" ''.'" 

ob true Copy 
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10. 	The petitioner therefore plays beflre yuiir 
kin(j Iirar ihai the etitiwei iiia 

kindly he re-insutted as PotJ Assistant ft). Manipar lastal I )ivisun. with a iwiher 

order to t.reatjn the neriod inteennp the dato o1 term na! a 111 Ia d,'lfi ,  

duty. in the interest ofjustice. 

ii. The Petitioner shall ever be indebted for your kindness aia iuiInanhIlIii\ 

D3ted at huphal 	
i ;  ilkI, 

The 18W Jan 2004. 

P./., i\'ianipur Vn (lncc I rmtnale()) 
No',',': GDSPA(C:flAf-' 

LiIlftfflUI)iI I\UIIhI Ci 
\/ 	Ainii*r I t1i/-'rcif 	' (1 

Cc: 

	

An advance copy by Speed Post to The Chief Post Master General. N L Lircie. 	Iwi' 793 001 for inforrnatjot -  and necesar' action. 

tA &UiIJJJ 	Ij Cjit 	 i 

Now -  

Via: Mitl1iij I ifllVersliv , ( 1 

lS; irW 

RVEM 

-- 	 -'tr 	---- 	j---- 



¶ 
5. 'feriiiina(jon of Icmporary Sctice 

(1) (a) The Services of a temporary Goverwnemtt servant who is not in 
quasi-permanent service shall be liable to termination at any time by a 

RULE 5 J 	TER.t1NATlON OFtLIlORe\RY SER\ICI 	 1 ( 

notice in writing giv'n cit her hr the Government sen ant to the ;tppuinhin 
authority or liv the appointing authority to the Government servant; 	 1 

(b) the perio1 of such notice shall be one month; 

Provided that the service of any such Government Servant may be ternii-
nated fortlti ith and on such ternuinat ion the Government servant shall be 
entitled to claim a sum equivalent to the amount of his pay p/us allowances 
for the period of the notice at the same rates at which lie was drawing them 
immediately before the termination of his services or, as the case niav be. 
for the period by which such notice falls short of one month. 

NOTE.—ThC following procedure shall be adopted by the appointing 
authority while serving notice on such Government servant under 
clause (a):- 

The flotice shall be delivered or tendered to the Governm'pt 
servant in person; 

Where personal service is not practicable, the notice shall be 
served on such Governmcjit servant by registered post 
acknowledgement due at the address of the Govcrnment 
servant available with the appointing authority; 

If the notice Sent by registered post is returned unserved, i 
shall be published in the Official Gazette and upon sud 
publication, it shall be deemed to have been personally serve 
on such Government servant on the date it was published 
the Official Gazette. 

(2) '[(a) Where a notice is given by the appointing authority terijuinat-
ing services of a temporary Government servant, or where the services o 
any such Government servant is terminated either on the expiry of the 
period of such notice or forthwith by payment of pay plus allowance, the 
Central Government or any other authority specified by the Central Govern-
ment in this behalf or a Head of Department, if the said authority is sub- 
ordinate to him, may, of its own motion or otherwise, re-open the case, and 
after niaking such enquiry as it deems fit,- 

(1) confirm the action taken by the appointing authority; 
withdraw the notice; 

reinstate the Government servant in service; or 

make such other order in the case as it may consider proper: 

Provided that except in special circumstances, which should he recorded 
in writing, no case shall be reopened under this sub-rule after the expiry of 
three months- 

(i) front the date of notice, in a case where notice is given; 

I. Substituted ride G.L, M.11.A., 1)cpt. of Per, & AR., Nouiflcauioji No. 12015/I, 
77-Ests. (C), dated the 3rd Novernbcr, 1978. 

-- 

170 	 c.c.s. (u EMl'U;\ty SFRIc:) utui.r 	 I RU1J 5 
(ii) front (he date of (erzuminatjo,, of sen ice, iii a case ssh ere  rio not ice is given. ] 

(b) \\'here a Governi,ient servant is reinstated in service tinder 
sub-rule (2), the order of reinstatement shall specify.—. 

the amount or proportion of pay and allowances, if any, to be 
paid to the Government servant for the J)crio(I of his absence 
between the date of tern, ina(ior, of his services arid the (late of 
his reinstatenient; and 
whether the said period shall be treated as a period spent on duty ,  for an),  specified purpose or purposes. 
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To.. 

The ChietPsL Master Gemra1, 
North Eastern Circle 
Shillong.-. 793001. 

Kind Ann: Sliri,13.R.fjafdej, Asstt Director(Staff). O/o the CPM.G, ShuI long 79300. 

(Thrt: The Director Pc,sta? Services. Miipur, Imphat ) 

Subject: Review Petition undex Ruk-52) ufccsçrinrar y  Scr6ct:,)R ules 1965 
Ca1e olSbri.S (ThirIeMhwor Singh, Postal Assistalit (Since Terminated), 
GDSMC((.')DA. l.angthahal Knjna F.DW1, Miüpur Uoiverity S.O. 

Rfrrence: Review Petition dated 18,01.2004 with reference to CO letter 
No.Siafi7l 18-14/2003(20) dated 17.02.2004. 

Respected Sir, 

J have been iniormed vide C.O letter cited above, "review petition does not lie since 
original action was not taken by the DI'S, Manipur." 

1, thed..,re, most submissively request you to kindly inform me the facts on the 
tollowing counts br further action: - 

I. If the trigirul action for my telininatjcni was not ttken by the rirtor Postal 

Services. Manipur, L mayJidiy be he level of authorjt aUybjch the 

iicta.ciic~ii for mrminio 	igiliatp  

W~ 

2. As per CO/Shillong Memo,No,Saff'1l814,:2(Io3(2o) dated 24.9.2003 
(ANNEX(.1UE-]9 to the Review Petition), iiiongti '')ieh (he show cau.e notice 

br my lcrmivation wa. issued, ihc Director Postal Scrviecs(1IQ), N.E.Circic, 

Shillong dccidçd to tcnninae my :erviees on the ground that the PMGiShillong 
h)u1K1 the 1eetioit as nrcular. Hence, I ha%e b;1 of the opinion that I am 
entitled to the benetit ol a Re'icw Pctition under Ruk -5(2) of ccs(r.$) Rules 

965. lurthc:, vti ii th ncion iu my Lcrninati,i i,iivated at the level of 

PMiiSliIlh,ri, then ioy tcview peli i ioff has to he c.wsidred at the level of Chiel 
PMG!Shillong. As may be seen, my review petition has been addressed to the 
Chief PMG/Shillong. But C.0 letter under above reference clearly informs me 

that a review petition does not lic. So,  bija 

wcjcviewpetjjpn or appeal lies agahist  

,ç.rsffled io be true Copy 

4d,ocot 
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a Further, even if my review petiti(n dated 18.1.2004 is not enteitainable as a review 

petition under the provision of CCS(T.S)Rules 1965 for whatever reasons, it is certatnly a 

representation, on service matter. As per 0.1., Dept of Per & hg., 

O.M.No.280341'6/2002-Estt(A) dated 11.01.2002, a rmepprejaÜpn made by. th 

(onJ1efltenp1Qyce teqU nga4fl nation qWy in tbMini 	p1ent_stioiiidbe 

disosedofwj 	period of si weeks, and finaL reply cnt to ttiejyeri at servant 

Jii rprc jQth 4k If ajç cpçalJ the po jj4 4  kyj)im. It is 

therefore requested that my review petition dated 18.01.2004, which in the event of not 

being entertained as a review petition is to be treated as a representation, may kindly be 

disposed of under (ii., Dept of Per & Trg., O.M.No.2803416/2002-Estt(A) dated 

11.01.2002 with repi Qjjin(s_rpise4jhere_i. 

lT)at1 at Imphal 	
. 	 Yours faithfully, 

The 02 0d  Mar 2004. 	 y9/l r (  ç.. 

(S.Ghaneshwor Singh) 
P.A., Manipur Do (Since Terminated) 

Now: GDSDA(C)GDSMC, 
Langthabal Kunja EDBO 

Via: Manipur University 8.0 

Cc: 
An advance copy by Speed Post to The Chief Post Master Ocncral, N.E.CLrcic, Shillong - 
793 001 for itformation, and necessary action. 

ç, ( L 	ç rL 
(S.Ghaneshwor Singh) 

P.A., Maniui Do (Sjncc Terminated) 
Now: GDSDA(C)GDSMC, 

Langthabal Kunja ID130 
\Tii: Manipur 1Tniveraty 8.0 

o be grue Copy 

<idvocat 
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No. 290341612002-EStt(A) 
Government of India 

Minif3try of Personnel, Public rievailceS & Peucion 

( 	 Department of Personnel and Training 
(ES'TT. (A) DE3K-I) 

Da.t.ett the 1th Ji 	OO2 

OFFICF MEMORANDUM 

ubjcct: Recommendations of the committee on Service I1itigation regarding 

representations made by the Government employees, requiring examining 

in the MinitrieePI1tlnt 5 . 

The undersigned is directed to refer to tIio ubjct mentioned nhov and to 

communicate the following de,ision of this Department as per reconun enilations ni ade by 

the committee on Service Lutigations: - 

(a) A8. irepre-ge-11  
LYii1' P!fl° 	SIX 

and if requiring inter- thpartm ental conulthtions such represent Hf ion Should be 

replied to normally within amaxitfllJm pertod of three mon$h 

(loveniment  
in a case where the represent ntiofl 

the Government servant is rjeeted, the grounds there-fore ihould be clearly 

indicated. 

2. All the Minitries/DePOrtmeflt5, therefor; are requested to dispose all the 

ire-sent-at iou m ode by the Goveriun eni. e1uployees accordingly. 

(ShH(leo Rain) 
Deputy Secretary to the Govt of India 

To 
All MinistriefilDepcwtm ent of the Govt of India 

trW 
& 

T# - 
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1 
BEFORE THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

	
LL 

GUWAHATI BENCH GUWAHATI 

OA NO 157/05 

SHRI S. GHANES WAR SINGH 

APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENFS 

WRITTEN STATEMETh SUBMTI'TED BY THE RESPONDENTS 

That the respondents have received copy of the OA filed by the applicant and 

have gone through the same and have understood the contentions made thereof. 

Save and except the statements, which are specifically admitted herein below, 

rests may be treated as total denial. The statements, which are not borne on 

records, are also denied and the applicant is put to the strictest proof thereof. 

That with regard to the statement made in paragraphs 1,2,3,of the OA,  the  

respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4.1 of the OA, the 

respondents beg to state that the applicant was functioning as Gramin Dak Sevak 

Delivery Agent cum Gramin Dak Sevak Mail Canier at Langihabal Kunja Branch 

Post Office with effect from 01/11/1994. (Annexure —5 of the OA). 

That with regard to the statement made in paragraph 4.2 of the OA, the 

respondents beg to state that the applications were invited from eligible Gramrn 

Dak Sevak (GDS) staffs of Manipur Postal Division for I (one) post of Postal 

Assistant in the vacancy of un-reserved, giving age limit as 35 years of age for un-

reserved candidates, 40 years of age for SC/ST candidates and 38 years of age for 

OBC candidates. 
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5. That with regard to the statement made in paragraph 4.3 of the OA, the 

respondents beg to state that the applicant was eligible in all respect, except for 

the age limit He was 36 years 1 month and 10 days as on 10/2/2003, the last date 

receipt of application. The 1(one) post advertised to be filled up was for the un-

reserved category. For the reserved candidates to complete for the un-reserved 

post, the reserved candidates should fulfill the eligibility conditions prescribed for 

the un-reserved candidates. 

It is clarified that only such SC/ST/OBC candidates who are selected on the 

same standard as applied to general candidates shall not be adjusted against reserved 

vacancies. In other words, when a relaxed standard is applied in selected as 

/ 	SC/ST/OBC candidates for example in the age-limit; experience, qualification, 

/ 	 pemñtted number of chances in written examination, extended zone of consideration 

( \ 	larger than what is provided for General category candidates etc., the SC/ST/OBC 

'NJ 	candidates are to be counted against reserved vacancies. Such candidates would be 

deemed as unavailable for consideration against unreserved vacancies."- G. I. Deptt. 

Of Per.& Trg., O.M. No. 36011/1/98-Estt (Res.), dated the 1 July 1998. 

In the present context, the applicant was found to be over aged. 

That with regard to the statement made in paragraph 4.4 of the OA, the 

respondents while denying the contentions made therein beg to state that on 

completion of the wntten test/interview, the applicant was declared selected in the 

recruitment of Postal Assistant from GDS agents for the year 2001 in Manipur 

Division on the basis of merit, vide the Office Memo no.: B-10/PA-DR/2001 dated 

25/4/2003 (kindly refer to Aimexure A-9, enclosed by the applicant). 

That with regard to the statement made in paragraph 4.5 of the OA, the 

respondents beg to state that on completion of the Induction Training for Postal 

Assistant at Postal Training Centre (PTC), Darbhanga, Bihar w.e.f. 22/7/2003 to 

29/9/2003 for 70 (seventy) days, Shri S. Ghaneswar Singh, assumed Imphal HO as 

Postal Assistance on 06/1012003 (F/N) in pursuance of this office memO No.:B-

2IPF/S. Ghaneswae Singh dated 23/9/2003. The applicant also completed 15 (flfiteen 

days practical training at Imphal HO. 
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Copies of the letter dated 15/07/2003 and 

23/9/2003 are annexed herewith and marked as 

Annexure-Ri & R2 respectively. 

That with regard to the statement made in paragraph 4.6 of the OA, the 

respondents while denying the contentions made therein beg to state that Show-Cause 
Notice was issued 'vide Circle Office, Shillong memo No.: Stafl7lIS-14/2003(20) 
dated 24/9/2003. 

A copy of the Show-Cause Notice dated 

24/9/2003 is annexed herewith and marked as 

Annexure-R3. 

That with regard to the statement made in paragraph 4.7 of the OA, the 

respondents' state that in response to the above Show Cause notice, the applicant 

submitted his wntten representation dated 09/10/2003(Annexure-A16 to the OA). 

That with regard to the statement made in paragraph 4.8 of the OA, the 

respondents beg to state that in, pursuance of North Eastern, Circle Office, Shillong 

letter No: Staff/118-1412003(20) dated 1-2/1212003, issued by the Director Postal 

Services (HQ), Office of the Chief Postmaster General, N.E. Circle, Shillon& 

wherein it was cited that" ... relaxation of age admissible to an OBC candidate which 

is not permissible in the instant case according to the Ministray of Personnel, PG& 

ons, Deppt of Person & Trg. OM No. 3501 l/l/98-Estt(Res) dated 

' 	) 	
1/7/1998,.. ."(Annexure-A2 to the OA): the Director of Postal Services, Manipur, 
iss 	e order terminating the applicant from the post of Postal Msistan1, vide this 
Office Memo No: B-2/PFIS Ghaneswar Singh dated 09/1212003(Amiexure-A1 
annexed to the OA). 

That with regard to the statement made in paragraph 4.9 the respondents beg to 

offer no comment as it being decision of the higher authority. 

That with regard to the statement made in paragraph4.10 of the OA, the 

respondents beg to offer no comment. 

That with regard to the statement made in paragraph 5 of the OA, the respondents 

while relying and referring upon the statement made above beg to state that the 
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tennination order was issued by the competent authority as per law after followmg 

due procedure of law. The applicant has got no legal right to the said post of Postal 

Assistant under the Manipur Postal Di4sion; hence no legal right of the applicant has 

been violated by the termination order. As the grounds taken in the OA are not valid 

grounds, hence the OA is devoid of ment and liable to be dismissed with cost 

That with regard to the statement made in paragraph 6 & 7 of the OA, the 

respondents beg to offer no comment 

That with regard to the statement made in paragraph 8 of the OA, the respondents 

while reiterating and reaffirming the statement made above beg to state that since by 

the termination order no legal right of the applicant has been violated no relief can be 

granted as sought for by the applicant. The applicant has got no legal right against the 

said post as claimed hence the Hon'ble Tribunal may be pleased to dismiss the OA 

with cost. 

That with regard to the statement made in the statement made 9 to 12 of the OA, 

the respondents beg to offer no comment. 

That the respondents beg to state that the applicant has preferred the present OA 

without any valid ground hence no relief can be granted to the applicant The 

respondents pray before the Hon'ble Tribunal that the Hon'ble Tribunal may be 

pleased to dismissed the Ok 



VERIFICATION 

I Shri 	... I\.:. 1 .L0AQ.--.j 

aged about . .. S 	years 	at present working as 

44 .p......... 

,who is one of the respondent and taking steps in this case, being 

duly authorized and competent to sign this verification, do hereby solemnly 

affirm and state that the statement made in paragraph 

L i 	 aretrue 

to my knowledge and belief; those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this 	 the-day of 	at 

(A KEM/A RAO) 

Dy. ompodaftn4at of Post Ocs 
Mapvt Divialc. i*bithi393OOi 
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T)E1'AR'J'f4liNF OF J()S1'S 
OF THE CHIEF POSTMASTfR (ENER.AL:N.E.CIRCLE:SHI LLON( 

N. i.añ7 11 - l./20O3 (20) 	 Dated SliiIlong, the 24-9-200:3 

SHOW  cASE NO110E 

\'Ii.it, 	Iui 	( 11:uI( hvr SintIi Iimi hLLII teleetet,I tin i'i\ !\4utilIitII 
I.) VtUOfl gi')i 	the )CsCFLt)i.d procedures br selected OF PA by (lie 1)1 S 
'lttj.Iu I.)ivkion. 11111)JiflI, 

ieet,u; the I'm('13,  Shi I long, on FCViCV of the case fillds II uti (hr 
vl;i.v&l i1 llri S. iiili tis L/¼ i'vliiiiiitir I)ivi iou is irregiiltit' ti4 dw 

ç;t Wi:,; deelmed br OC, t)I1t OUC cui ui idatc has been recruited against II it 
\'&ICIU ey ill Ot(lC1' of IiR!it. Jii.it the reklution of UgC is not admissible in h Inst iji 

it 	I 	I\i uli Er)' 	 tel, NA tiitd l'eiisioiis, l),(),l', uiui 't'miiiiiim 	()N'i No 

'Ihelcic)re, it is decided It) terminate the selectiou of Stui 	. 
(.liweslpyai S iugh as .LA fVlanipur i.)ivisiou. 

Shri S. Ghaucshwur Si:di, GDS i)A Langthabal Kunja t.U)U() k 
hereI:y given an opportunity to show cause as to why his selection as PA Mamipi.mr 
Uivii should i'iol; be terminated. I I is wittcn reply should I-CaCh this olhce witiHi 

0. 1 o-o: as dcii ,cd by (he PMG. 

I 	 (LALIILIJNA) 
Director of Postal Services(lli) 

Copy to :- 

	

.1 
) 	 SIi S. (1 'nehwnr Sii.'hm, GF)S i)A l.iiiiah:il Kt I .)hO. 

aim I )ivl:iiomm. 

	

2) 	'the I)ireIoi' oP ;Ini Services, Maimi1,t.mt l.)ivisioii, Imnhal 

U 	L/l 
1 	 I)ircctor of PstaI Scrvi cs( lj 

t'.Lhi.. Circle, Shihlong. 


